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• 	FHCM No, .4 

(sEE RULE 42 ) 

Div'NISTBTIVE TIRIBUNAL  
GLJWAHATI BENGj: 

Origia1 Pp1ecatjon No: 	c3/O3 

Mlise Ltit on No; 

Conetpt Petition No; 
 

Ree •i\Pplecatior No:  

J c4e for the .App1ecant;_ 1 

J cao {or the Re 	nd ants - 
4 1- 

RT 	D' 7177 	.---••---... 	 - 	 - 

	

OTC1 e 	
,LL 

• 	. 	 •[1( 	 . . 31.10.2003.( 	Heard Mr.S.Sarna learned counsel 

	

but 	
fr the applicant. 

. / Issue notice on the respondents tb 
Ps 	 3 	 show cause as to why the application shalil 

io 	 . 	 not be admitted. 
'd 	

Also issue notice on the respondents 

	

I, 	 . 	
•' to show cause as to why interim order as 

prayed for shall not be granted, returna-. 

ble by four weeks 

List the case on 11.12.2003 for ad- 

	

ik 	
• .• 	 mission. 

vice-chatman  

501.2004 	List it on 271.2004 for aison. 



iJb 	-k91. 

ku j  

O.A, 253/2003 

16.2.2004 	Heard Mr. S. Sarma, learned 

counsel for the applicant. 

The O.A. is admitted. Four 

weeks time is allowed to the respond-

ents to file written statement. 

List on 17.3.2004 for orders. 

vcl
ell  

) 

ber 1A 
nib 

17.3.2004 	Heard Mr. S. Sarma, learned 

counsel for the applicant and also Mr. 

A.K. Chaudhury, learned Addl.C.G.S.c. 

for the respondents. 

Four weeks time is given to the 

applicant to file rejoinder. List on 

21.4.2004 for orders. 

Member (A) 
nib 

• 	29.4.204 	Written statement has been filed 

by the respondents. 	the plea of 	- 

counsel for the applicant four weeks 

* 	 • time agiven to the applicant to file 

• 	rejoinder, List on 28.5.2004 for 

• 	h.earing. 

28.5.2004 	Learned 	counsel 	for 	the 

applicant Ms. U. Das states that 

p! connectedrnatter is pending in Delhi 

High Court. Therefore, list on 

12.8.2004 for hearing. 

c/ / I•- 	

I 	
Member () 

mh 



•/ 	 IO.A. 253 of 2003 	 • 

6.8.04. Present:Hoyt'be Mr.D.C.Verrnt, Vice-
• 	 Chajnnan. 

Hon t bjo Mr.K.V.Prahladan, Administrative 
Member. 

Heard learned counsel for the 
parties. 

MS.U.DaS learned c.1nsel for the 

applicant requests for adjournment on the 

ground that some connected matters is 

pending in Delhi High Court, On the se 

	

gtnd th 	djournments was granted 

on previous date. The Respondents issued 

charge sheet against the applicant on 
r 

28.9,2003, }ow e1tiDejhj High Court's 
4 -w 

matter is connected LwIth this 0.AAwv 

the learned counsel for the applicant 

states that her Senior will argue the case 

and she prays for adjournment, Prayer is 
granted. 

List. the case before the nct 

••j,. available Division Bench, 

Member 	 vice-Chairman 
un 

16.9.2004 Present:The Hon'ble Mr.Justice R.K.atta 
Vice-Chairman. 

The Hon'ble Mr. T<. V. Prahiadan 

Member (Pt). 

At 	the 	request 	of 	learned 

advocate for the applicant Ms.U.T)as stand 

over to 23.9.20 0 4. No further adjournment 

in the matter shall be granted. 

	

Mernber( 7) 	 \Tice-Cha irman 

23.9.04 
cc,3 	-/?/' P'' in  

r VV 	/4kinf 

CQI1D 	• i000/ ii 1  

3o/c/o/ 

lm 
-i --  10..-oi 

- 

In view of the order passed in 

M.P,No.102 of 2004 stand over to 

6th October, 2004. 

Member 
	

Vice.-Cha irinan 



1 	O.h. 253 of 2003 

\ 

6.10.04. 	Preset: H9n'ble Mr.R.K.batta,, Vice 
Chairman. 

iion'ble Mr.K.V.Prahladan, Administra- 
tive Member, 

The learned counsel for the 
applicant states that in so far 

brayer relating to enforcnent of 
the order of the Principal Bench • 

(L 	 /X 
the applicant would like to move the 
Principal Bench.if reqiire.tfor enforce- 

: ment of the order. In respect of the 

/ r el i ef l ,'.; elating to question of charge 
- 	sheet, it is contended that there 

• are subseent develoentn 
- A 

view of the -%,a=e ae , the applicant 
• 	 : is allowed to withdraw 	the applica- 

tio 	with liberty to appach appro- 
ptiate Bench of this Tribunal. 

• 	 * - 	plication is allowed as withdrawn 
In - aforesaid terms and is accordingly, 

- -. 	
- 	 disposed of with no order as to costs. 

-• Ma er  " 	 Vice-Chairman 

im 

* 

- 	- 

1- 	 • 	 -, 
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EOPE Ti: :EN 1k(. ADMINMYRATIVE TR I BUNAL  

i.JcHT I  

C. 

SSindhu 

' Ors.  

T 	01: T H E 	C A S E. 

The appi ioant 	in 	the 	i.nstr.t 	application 	is 	.rirved 

by 	the 	action of 	toe 	respondents 	in 	issuing+he 	(fN'\r!:':4) 

rerrorandun dated 	30.0.2003 	zonveying 	the 	Preieni i. ei 

;Iropo3eJ 	to 	holci 	an 	9rqu:oy 	acjninYt 	nln unier Rule 	14 rf 

(CCA) 	Ru. C9 	1965 	In 	the mon'k,h 	n 	january 	199 	CPWD was 

f'ntrusted 	witA 	the 	job 	of 	rnot',- t 	on 	of 	Nti 	Ig Il 	'Ji' 

) 	at 	Tihar,, 	New 	Delhi. 	At 	that 	relevant 	point 	of 	time the 

:ncurnbent - opd 	as 	Eeotive 	inin.er, 	EieotricaI 	C'WD 

New 	Delhi final .aed 	the 	pro:eo5 	of 	tender 	rnah.rç all 

technical scratiny and 	;ame were 	further ±or'arded 	to the 

(:ompeten.authori y 	for 	-furthc r nc:aEoary 	act .on 	 that 

127 	the 	p7event 	applicant 	JCT:,ed K- 

Uxecutive 	.:r;in.er, 	 New Jeih. 	lid 	he 

1; ''T 	respooderts 	alleging some 

iisci'repanc:Le'o 	in reopct 	of 	saK 	:,nLrac.b 	issued the  

roed 	renoT'no:.',.vT 	Ow  i'T: 	,oit 	who 	was not 	at M,  

ccreced 	I ts 	the a1ingatioms 	o'.;ai.ned 	in the n.a',ict 

ierno - ad.t 	di'UJ 703.. it Lq y2rUnent to mer!t:c.n 	f';ee 

that the epplicant who wo 	 and thereaf Len 

ka; 	wrongly 	deniJ KiG 1rnoI'ti  ::n tot 	he 	rank 	Cf 

EILenintend,no rTr'ineer Electrical 	preferred O. 	No. 1 7/Jl2 

1 I 
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before the Cntrai Administrative Tni.bunai 5  Principal Een.:h 

New Del i Hon 'ble Pranc..cni lench after hearincj tne pt3c -a-.---- 
to the proceedirgont 	 ed the JA_Jcl3Ti1çJte 

appi icar t to he confirmed in the cadre of 	Assistant 

Executi''e Engineer wef 	 the date on which be 
-.-------------- 

cleared the departmenta. exarin.:t3 on and to treat nm an a 

regular Executive Engineer (E) w,ef t3iF33/8.2O3 with a 

further direction to consider his c:ase for promotion to the 

rank o 3uperintending Engineer (E) without taking into 

account t!1e minor penalty orc1r dated 4,98 Inpi.te of the 

aforesa:d judgment the respondents have not yet irnplementcd 

the same and pending inplem2ntat1on of the said iudgment 

iLted the zmuned charc!e sheet dated 300.2wh ich he 

receiver 	on 2003 only with the sole purpose 	tc 	deny 

him the benefit of 	the judgmen 	.' The so:L e content inn 	rai 	ed 

in 	the 	impugned clarge sheet dated SO.O.2001 	is 	r'eTtnnj. 

to 	fina 	isaion of 	the tender process initiated during 	1976 

I 	e. 	prior 	to his 	joining 	in 	the said post 	The app) icant 

requested the authority concerned for 	implementation nf 	the 

judgrnert passed 	by 	tha 	Hon 'b .J. e 	i-'rinc Lpa 1 	Bench but 	sane 

yielded no 	result 	in poa.tive 	:3ituated thus the applicart 

has 	come before 	the 	protective 	hands 	of 	this Hn'hie 

Trihuna:. see..ing rdressai of his grievances 

El 

1. 	--.-- 	- ..----.- 	 -,---- 



E-:FcRE rHE CENTRAL ADV I Ni STRIY I YE TR I FUN?L 	\ 4 

	

:r -3ppI iction under section 19 of the Central 	 tc 
- drur 'H,I 

QTWEEN 

' 	dLu 
' 
Cantral EIt:l;rica1 Ci.rc:1e St. ahati 

t i - 

V 	 App l icant. ~  

i: Te Lini*2n of india. 
Sec reta ry 

Govt of India. 
M i nistry 1 'Jrn L ' rpir 	Pov erty Al leviabon  
NJj. rnar Efli aia 
New Delhi 	U 

2, The Under 3erret.ary to ti - e Govt. of In di a 
Mi n istry of Urba n De velopment & Poverty " I "q-. 
N.irjnan eaun 
New flit j 	-  11 

3 The Di rector Gene ral Works) 
CPWD 

: F4 1 rman Ei aar 
N,EH 

4q 1! 	Supe r i n t endin g  En g ineer , Wlectrica l)  
C ent ra l E l ectrical C irc l e ,  
CPWD Bfnun:irajdar1 

CV p nr r 

r 	(1L P F1  

11, 	 Z2LC± 	trL 	tflL 	 'uri rç - ju 

	

fl"ia 	application 	ia 	dt.rc:tEd 	agaipst 	the 

minorandum jasued under No. C-i3Ø /4/2Ø2 - 	I I C:áted 

i ssiel b / the Jnr S 'ecretary to th e 	o f  

H' 1 	 Al l ev i a t ion,  

. '- hi 	The 	 I ' ç;p r  throughit h i m app lica tionC) 

.1 

jLjL. 	 . 	 .*i 



J 	. 	. 	. 	. 
: 	 . 	 . 	 . 	

: 	 • 	

: 	 • 

	

d I 	IOfl tci,rd 	he rspon::'t 	fr 	prcvd ir 	al 1. 

	

rseqLert:. al 	. servic 	ben•fJ. t . by 	;ett:inç' 

foremen t I on ed nemo-randum dated 	3 233 

• 	The 	al:icarii; 	laree 	tat: 	•h' 

• 	 k1oolic:at;ici 	has 	been fi led 	ithin 	the 	1imitt•ion •neri.od 

phecribed under section 21 of.  the Central 	dministrati ye 

• 1r'ibuna]. •ct P7295 .•  

. 

	

Th 	appiieant frther ieclares that. the sbiect 

atter of the caae Ia within the jurisdictIcn of the 

4dminirai ye Tri.,nal. 

Ei;JE.JiJaS E 1 

	

That t h e ; 	l:j;::ant In the instant. app Ucation is 

	

eyed 	 • 	rep n• ota in 	.ng the 

teinoranc1um 	d 	 2ø 	nonveyinq the 	President 1 ELI 

41 

•r.posai to 	: an ennuiry 	inst him under fl,Al 	14 of CCS 

	

Rz. 	i 	ih 	iunth of J ar"y 	'L1I 	 the 

anct ion conveyed b:y  Denuty Secretary Miitry of HO'e 

1 j u 	!dcrin±strt 1n 	fli4 	eftrueted f1trI 

constructon c,::f new jail No.5 Pi-{-"1) in the firm 1aru: 	area 

t; 	Ti.haI ., 	Newm.; t)lhi. 	mt that relevant noint 	c:f 	time' 	the 

tncumbent posied a E>cuti. tv,  e Enrineer 	E:l ectr ::al 	CPWD 

ew De:Lh:i 	final 	the process of tender r',akinç3 	all - 

sc:rt-.t I ny and same' w€re further fur warded t 	the 

	

ci n t ed in 	En in ee r fur urthe nec essary 	c t ion 	t 

	

4;hat stage i. 	on S 12 97 the present: app 1 ic:ant joined as 

nineer1 	lecri.cl 	CPWD New Deii and he 

".4 

.JL 	 . 	' 	- 	---• 



Al 	 \\\ 

worked thEz.r'e to 2.. 7.99. The respondents al Lec flQ same 

discrepant:ies in respect of said c:ontraL't issued the above 

noted memorandum to the pr sent app icant who wa not at all 

Honnected with the alieo.ations contained in the 	said 

rnemorandLrn dated 	3..2003 It is pertinent to mention her'e 

that the appiiant who was wronçiy confirmed and thereafter 

was 	wronqiy 	denied his promot ion tot 	he 	ran:: 	of 

Juperintending EnQineer E:lectrical pr3ferred O No :7/2ø2 

before the Central Administrative T':ibi.Anal PriH: ipal Ench 

New Delhi Hon 'ble Principal Bench after heaninq the parts as 

to the proceeding on 13 2.. 2f3 a. lowed the CA dcc aninQ the 

app3.arrt to be cnfirmad in the cacire of 	(istant 

I'Vecutive Engineer we..f.. 9..€3..80 i.e.. the date on which 	he 

1 cleared the departmental c> mination and to treat h.m as 

regular Executive Enincer (E) we..f 13..1..33/812..83 with 	a 

further direction to consider his case for prr..:6,inn to the 

rank of Superintendinq Ençineer E) without takinQ into 

1 account the m:nor penalty order dated 4.5.90. Insç:itc of the 

aforesaid judgnent the respondents have not yet imp.ementd 

the 	same 	and pending 	implementat on of the 	sid judgment 

issued 	the 	impugned charge ahet dated 30..8..2303 which 	he 

race ived: 	on 	 only with the sole purpcse to 	deny 

him 	the 	beriefi t 	of 	the 	ju.'gment.. 	The sole 	contention 	raised 

in 	tn? 	impugned charge sheet oat.ed 30.0.2003 15 pertaining 

to fi na lisation of 	the tender process iflI tated during 	1996 

i.e 	prior to hi a 	joiring 	in the Faid post. 	TNe epplMant 

requestd the authority concerned for imp I ementat ion of 	the 

judGment 	passd 	by...;he 	Non 'hi a 	Pr'incpa]. 	Bench but 	same 

lrJed 	no 	result 	in p0sitivC 	Si ,uated 	thus 	t:he• applicant 
yi a 

has 	come 	hrfor'e 	the 	protect 	ye 	hands 	of 	thin Hon 'hi e 

Tribunal 	seat:: inn 	appropr 	ate 	remedy.. 

-... .4 



. .. 	 . 

\V ••• . 

. . 	 . 	 . 

•T}••i - 	is 	the 	:rix 	of 	the 	mtter 	f;' 	'hich 

pplicant 	has 	• 	 J 	this 	24 

fl that 	the 	apic:n; 	is citizen of 	India 	ynd 	as such 

e 	is 	eni:it1?d 	4c 	all 	the 	rightz, 	prvi; 	and 	pt?c;ion 

.quar.ni;?ed by 	-t. - ie 	Constitution 	of 	india 	and 	laws 	framed 

j&T' L(flj r . 

= 	 Th.t 	the 	applicant oe .[0flç5s to 	the 	1976 	btcn 	or 	o w- • 

1,Central Eec'rIc:.L 	and 	1ECfl1C3i. 	E r 	inr:.nc 	 rc:t.- 	: 

1 •A 	c'fF j .:er- 	SE.Lef:; ;ed 	t;hrc:gn 	combirec: 	Er;i.neeri:q 	SerVICK 

-• f.:Es) 	Examination 	1976 cc:n:Nicted 
.. . 

by L.IPSC. 	Pursuaht 	to 	the 

• d 	selection 	Cppi :cant 	gob his appointsent 	asi 	Assistant 

E:rineer 	E) 	on 3273 in Central 	Public 	Works 

eo 	UC(L: 	(CPWD). 	The 	ar. H 	sut 	after 	comp Q at i-on 	of 

ser'vice completed his probaionary 	period 	on- 

?PP 	However 	the reepon:ierits fta.e not 	yet 	issued 	any 

r(jr Y, 	c::f 	confirmation 	cnf±rmirin the 	service- 	of 	the 

wpl icant 	Thd app I ica.nt; by dint of his mer:itorioLs 	service 

earned 	promotion to the cacruaf E::,:ive 	Enpideer 	'E) 	on 

adhcx: 	basi a. 	The respondents dec i arad 	the 	ann 1.iç.: ant 	as 	a 

• 
n e gLlai' 	Ferutive Engineer (it) 	in 	the 	Assistant 	Execotive 

• rEnqineera own quota 13:1.%102.83 and he was noted 

• ft 	Zero 	Arunachal PriacJesh In the year 1989 	—7-39) 	the 

• 1 r'eepondente 	issued a chargE sheet 	and s.osequa1'uiv after 	a 

[an se 	of several 	years 	:i 	e oh 4593 said pro:eding 

t o 	an 	end 	 the o f 	an 	0 	
r 

• irsirr 	aenci ty of 	reduct on 	in pay by two staes 	Without 	 • 

I,i cumulative 	effect 	After e:piry of 	the currenc::y lot 	penalty 

t!ne 	respondents j55O? 	an 	order 	datd 	6.720I 
epi.od 

01 
. 

firming 	the 	applicant . in i 	e cadr e 

1,9,,000, The 	applicant 	prefe"red Enjineer 	(E) 	w.cf 

4 

- 	 r--' 
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representation against the said c:rder dated 6.7.2001 hnt his 

such representation was rejected by the respondents hy a 

cmmunicaton dated 20.11 201 The applicant chal .engi.ng 

he validity and legality of the ra Id two orders dated 

672001 and 20.11 200i preferrcc CA No 1 7/20?2 before the 

Central Admnstratave Tribunal Pri,icijal Eencm w th a. 

i.trther prayer to dccl are him to he confirmed in the catre 

f Assistant Executive Enginaer () we'f. 9680 and 2n the 

cadre of E<ecutive Eng:Lneer (E) tefi 183/8-283 and to 

:nsider 	his 	r:ase for proiotion in 	the 	:adre 	of 

3iperintending Engineer with retrospective effect ie from 

the dated in which his immediate junior was promoted to the  

said grade with al. 1 consequential service benefits, 

44. 	That the aforesaid CA 17/2002 was taken up for 

hearing by the Hon'ble Pr'incipal Bench on 13..2200 	and 

after heanirçj the parties to the proceeding the Hon 'ble 

ribunai was pleased to allow the said (J( by setting aside 

and quashing the orders dated 6.7.2001 and 2011 200I 

declaring the applicant to he confirmed as (ssiatant 

:OutivE Engineer (E) wef. LJ S (the date on which he 

cleared the departmerta}. e<amiration for such corfirmatian) 

and as r'eg_iJ,ar Exerutive injneer in his own quota effective 

from 1 1 .P3/3. 2..8. The aa:i.o or' 'hie Tribunal vide its 

jidgment lated 13.2.2003 also d re'ted the i espond nt5 to 

c:onsidpr the case of the applicant for his promotion to the 

rank of Euperntenciincj Engineer (E ) without taking into toE-

crder of penalty dated 4598 w e f the date on which his 

immedi a -be junior got such prorrot ion or even prior to such 

:ate i..e, when the appi loan t was due for such promotion with 

servire benefi to including arrears eto 

5 	 * 

- 

- 	 -. ' 	 - 
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4' 	 f 
Hon b I a 	Tr]. bun a 1 	di rec ted 	the 	rspordents 	tc. 

, qpe 	said 

omp A ate, the 	p mc: ass wi t.h In 	a. 	st :hsL.i at ad 	t [ma 	f name 	of 	3 

rOfltfl5 

A 	copy 	oft the jukjment 	and 	order 

dated 132003 is annexed 	herewith 

ii 

and marked 	at Ann axure:L 

• 	 l,fi, That 	the 	aj1ic:,cnt was pure-ui ng his matVer 	before 

We respondents for impI ementation of the said 	judgment 	and 

the best 	of 	his 	kno1edge 	he 	could 	gathered 	the 

jc:in 	that 	the 	authorIties 	of 	[FWD 	And 	(Jrbap 

ve1pr i 	agreed 	to the proposal 	and 	to 	ir rmr 

udgment dated 	13 22003 wi to in 	the said 	sti pLil 	ted 	time 

owever the 	respondents 	L atar an decided 	ccainst 	it 	and 

referred writ pt2tion before 	the Honbie Hich Court. 	'The 

apl icant having 	no 	other alternative 	pre"erTed 	a 	Misc 

pp 1 Ic at ion 	before 	the Hon 'b I a Principal i3ench 	which 	was 

'Ireuistered as MA No 1390/2003 prey:ing for imp] emnt4t ion 	of' 

the 	judgment 	and order dated 13 2 2003. passed 	in 	OA 	'No 

I ) / W The Hr r i . Principal Bench Central AdMinistr ati ve 

hnibuncl on 9200 	disposed of the said MA directing the 

responoen te to camp 1 y w i :h 	a i mac: t :. on 	con t: ci 	en 	in 	the said 

ud 	n 	w t - 	n 	a 	stipulat ed timefr ame of 	4 	we a a  

ar I 	L ant immediately commu nicated the d 

429. 9. 2003 	1:ated in MA No 139a/2003 th rough 	hid 	c:ouiici I 	a 

letter dated 16 102003 to the resnondent No 	:1 

(opies 	of 	the 	said 	canmuniciition 

dated 15.10.2003 and the order dated 

299 2003 	are annexed hir'ewith arnj 

,narked 	as 	Annexure 1 	2 

• 	• raspactIvely.  



Tihar, 	New, 	Delhi 	as pei' 	-t the sanction conveyed 	by 	t1C Dy.  

y1y, 	Home 	Delhi 	idministrat:inn 	vide 	ietter 	dated 

respondents 	initia 	ed t 1  r 	process 	Ifl 

much 	earl icr to tMe penmud 	of his se•rvic:e under CP.WD 9  New  

De]Ji 	it 	is 	pertinent 	to mention here 	that I duriri the 

period from 	12.97 to 2799 the :e  plic ot was 	iorkng as 	£ 

a' F) 	PWO-EC-11, 	New De ]h I 	and by 	that 	-.; :i me 	the 	process for 

ire ii sat I on 	of 	.1..L. 	said 	I; end er was 0 ended 	by 	th a 	I ricwnb cot 

ho1dinç 	the 	waid pr-F; p r i r :ir 	to him 	and 	as 	such 	wee. no way 

connected with the cherc5es 	leveled 	eaint him 

I op ' 	Of 	L lhi P. 	chen 0 

enclosed 	herewith 	end 	mar--red 

innxurs---4 

4.7. 	That, 	the 	applicant begs - 	prior lu 

issuance 	if 	the 	chargesheet the 	Vigilance 	Onit 	of - p 

reapurFd en ta 	I sauecF 	a Menior andum d a i; ed 6.11.200C 	i 	-t flCj 

the 	all eqat loris 	ref] ected 	in 	the- 	AOOCXLIT-e-4 	: heresheet The 

app I iceni 	immed : a -tn ly 	on 	receipt of 	the 	said 	Memorandum 

5'Uhmitted hip reply bideletter dated 24.102001 F ci rrj 

ci aber'et iou wi th 	the matter.  

F- 

DIM 
SM 

H 

4 	 That respondents however with an iptention  

dcl 	y 	the I 	sued the I mpu'n•ed memornthim 	dated 

statement 

 

of 	imputation of, 1 

in 	the 	Ir 	I 	I chargeshhet Linder Rule 14 Af 	:: 

4 	 The I th e fl 

pertaining 	to 	r 	e settl e ment of tender for the 

-1 



Th 	a:::)1iCaflt cra ves 	leave of 	 Hn bI- 

H. rL;:uneJ. to rely and refer upon the contentions mC:? In the 

said reply dated 24M.2001'at the time of the hearing of 

ase with a oreye r to treat the said to be a pert of 

the ON  

:p I. es of the said N[emorendLur dated 

I 

24 :2øl are arnaxed hrewith and 

	

(r 	r 

respeaIvely 

4.8 	That the respond ents once. anal n lsied another 

memor "bLue dated.29.5.2002 pertaining to the same charges as 

reflected iru F charges cj:r c 30,80003  ic 	the 

W ' . 
	
1.2001 	 ) 	The 	r 

rec:e :ipt of the same prete rred reply vide his l after dated 

022rteratinn and reaffrm:ng his earli rstend 

Cop i as of the said memorandum dated 

	

S 2øl2 	and the 	reply 	dated 

J hi 	i and 

marked 	as 	nnexUTh€' 7 	& 	B 

respecH.veiy 

applicant immediately p r  of 

nne4ure"4 çharneieheet dated 2392003 preferred a 

rep race ntati on del; ed M0.2003 praying forl somet ima to 

submit his renly and the Oespondents actIng on his request 

0r submission of,r?ply to he Annexure - 4 1  

charc:eeet tii: 31.10.2003.  

0 

U 



( copy of the cocnmunicaticr dated 

H 6. hi2003 is annexed her ew bh and 

mar<ed as nnexure-9. 

4,10. 	 That the applicant begs to state that inspite 

his best; afford he c::ouid not prepare the effective reply 

to the Annexure-4chargeSheet dated 289.2003 as it contains 

various dates pertainincj to different point of tioe 

ithough prayer has been iade for further extension ht the 

respondents rejected his prayer. It is theefnre 	th 

app 1 icant though this appJ. ication prays for an ar.propr.i ate 

order from the Hon.b1e Tribunal for extension of further 45 

days time to fi IC his reply against the said chargesheet 

• 	
dated 28.92003 apart from his main relief 	regarding 

quashing of the Annexure-4 chargesheet along with ot:her k 
consequential benefit. 

4.11. 	 That the applicant begs to state that the 

• charges ieid aainst the nnexure-4 nhargesheet dated 

2E9.2003 is totally baseless as the pr'ocess of tender was 

initiaed much prior to his joining in the post in question 

and the process was c!ul ly approved by the 	competent 

authority in respect of technical sanction 	
c. it is 

H noteorthy to meit ion h u re that the admin i strati ic approval 

and e-pendi ture sanction was made by the concerned author i cy 

dri the year 1990 her:as the process o tendering 

H init ated in a much later date taking into consideration th?- 

H 
mast during the period of 1 937'B8 The 

marke: rate for high  

notice inviting 
tender (NIT) was submittec by ExëcutivC 

	

H 	Enqiree 	one Mr. S. Khar during January 199 	and thr 
r '  

quotations were 
received from M/S PhillipS Irdia Mis Baj 



4 

I 
E.ic:r.ir. 1 	tc! 	e1.: 	ard th 	it&ust rt- 	ws 	tkn 	i - tc 

c:Qr5 I d e rat i. n 	I)Lu 	to de I 	in 	c: 	.. c1 	orl: 	fcr 

about 	6 	'rs 	ter c., 	 d:ifi€rni::& ir 	ost • an 	th • 

. PIL E' 	i€.i 	fl 	ç - 	 '- 	 1 	1 	 - tr 	r c 

:incft'x p?T-'± a in ±ncj to ti ee r :i cd cf $ttrie I 907 	i pe r 	h 	C:f WD 

the Epend i tur 	R c:: •eck by I Y+ per y: ar' 	• :. n 	th 	• 	• 

:Dmf:riJn i 	ken ir tc 	onsicJer; icu 	. 

m( 	 1/ cL to 	 for 

	

t fl33 rc -j çjç 	 n by J 	v 	 f 	1 ' 

11 y i•p 	c:e Ie• 	 th 	r 	 r 	 j 	 ç - 

 

IC 

	

anq]. e th ap I cant and wi th an intent ion t 	de I a 	the 

process of implementation of the .3udciment daLd :2 2c3 

Lt• :i 	jh 	i- 	jr 	ij' 	r1re 	- 	j. 	h.. cia 	 Cu 

I 

•, connec:ted 	th tie ;aid carge 

Al. 12 	 That 	the 	app). ic:enf; begs to sLat 	that 

admi ted1v the appi icant Who was c:t at 1:t e?sc:Insbie for 

finalis:ing the process of tender a 	,joined in a later 

date 	d as such the resoond en t ought not to 	ha 
I- 

cFlarc:e sheeteci him for the al Ied 	scrnduct 	part from 

that since the appLicant ought to have been cc.tni:i. rmad in hi• 

service 	 9E3Ø t h e date on- which he ijoleared  

	

r 	 r r 	r 

'_e 	t,th 	- 	-ve be 	t t 	r-c - 	cLeFt r 

r 	r 	c 	 o I 	ct 	Ji 	 . - ri 

r 	 he 	d 	o 	c ...i Li v 	Li , p 	 .L 

pertain i np to the year :[99% nuit not to nave ne en a bar. 

taking into considerrtion tñe present chergesr'uet 

h 	 r pp 	 1 	 1011 

Wl quc ht 	r€mc,1 t h t 	I I 3(Jt 	rJi 

1- 



h'ch he was due in theyearis -  I 	 'n 1  in 

F * rJi 	 a 	I 	r 	un 1 it 	 i an 	no 

vcbeen promoted of Supdt. 	r 

ii 
Tespondents ,  taking into co6si4eration the dispute relating  

h i s, crfirmtion in the c Idres of Ast 

(Ei) and Executive ET:i.neer (E) ciel aed the matter 

the a pp li cant to the cad re  of 

Lngineer (E) wi nout any reason 	It is threfone the  

b i 

- 1 ann 	 1 t 	ci 1C1 	 1 I 	i f 	h 

(nnexure4) i1 th a further prayer to the r'espcndenta to art E. 
4 	

: 
upon the AnnexLkTe-- I 	udqmer t dated 	• 132 203 and the 

subsequent order dated 29 9 .2øø:$ 1SSCd M( 139!3 in O. 

H 
1 	providing.all the consequential rt 1 

1 	Sj1Q1 	 L_E± 

- For 	theaction/inaction on the p art 	01 	th lo 

t- Vn 	i ssu i n g the 	r ne 	ire chargehh ee t  

9 is 	per—se ii 	e 	al 	arb 	t. rary and 	vrol ati ye 	Cof  

settle 	r ,,visions law and as such same is 	i 

set 	
rr 

ri 	quash. 

Fir 	that the respondints 
r 	I 	Lor H 

the di rective contained in 	thE v d 

in paesed O 	Nc 	17 /2 	and the 	order 	dated 
13 2 23 

in M oassec: i:9/ø 	and 	ron 	trat 	tha 	are 	1 	:3.0 

29 92ø3 

to 	 for their punished wi:C:Lful 	and 	deliberate 	vi.qiaticn 

For that the resp6ndents have actee contrarY to 

4 

settled proviSion of law in issuirq 

11 



1 

:.h rg.esh e t dated 28 9 ;cyj3 As 	 pp :L 	. t with no tna 

connec ted w :. th the pforesaid c: ar e. and as such 	me is  

l iableC besetaside  , t c quash as same has 	
1 	

qr 

Jith an u.tricr rnc:tive and with malafide inten:r by the  

•: 	, 	 , 	 - 

:For that the respondents ought not 	 ilinked  

Ir 	I 	 I 	L 	 ! 	 fl 	l 	 j 

ij
as 	JLL 	 rIF 	•h 	pc 	9 	rt 	IUI 	:r- 	c h n 

u i rr to the cadre of 96pdt. Engineer 	) fop whic h r c 

1 

4 I f 	LJ e -4 chargesheet .i 	C subsequent ! JT 

	

For tr'at in any v±ew of the matter th 	icnnuqned 

laction of the respondents are not suta:inab. a in the eye of. 

] 2w an 	 c be a 	 rU 

ha applicant craves leave of t he 	n 	Tribunal 

o advance more crcundsoitr. legal as well as fac ual at 

time 	 .t'' of 'r 

rIr r 5 	A * 

	

at the 	 r ant declares that I 4 

'
Iternative remedy , avzilable to I r 

ci RA  

COURT. 

I n 	 , , 	f r 	 1 	- 	 I 	r  that 

H 	suit Led r 	Lca?r Ij 	r 	1 u 	 t 	r 

P 	
j 	 LI 	 15 

j 4r
I 	 any 	 r 	any 

12 

dd 



3 

:L M. 

inch of the Tribunal or any ot"r authorf. t nor any such 

pE;itiorf or Suit 15 pfnding before any f 

B RELIEF EOLftt'fr FOR 

tinder the f ac: t;s and ci rcumst anc: cs st atd above 

We applicant most respectfully prayed that thl instant 

a':icat'ion be 	acfmitted y"ccoros be (:a]. leO for arid afer 

h(aring the parties on the cause or cw 	 r sncr 

on per'f,fsal of records be cjrant the followinr rclie'fs to 

t a applicantr- 

To setae and quash the 	 J ri 

d1 	 L 	) providing  

e rv ice hen a F I tsas Ihc, ic: at ad in the Ann c'xure"-i and .judçmen:t 

13,2.2001.  

r 	l 

rhpr 	r/ 

epjtItlad to under the facts and c:irc:umstanc:as of ithe c;ae 

J A Id deemed fit and proper.  

• :NTE R I  

:1 	t.Jnd cr th a facts and ciy"cumst. arc: as of th a c ese the 

apl Icants 	rra:y's for an interim order dI rac:.in 	the 

13 the Annexure,4 chargesheetdated 22.9.2003  

frt.her di rect :ion to the re:sponciants to act- upor to the 

.jcinment dated 13.2.2001 Ai '" a' xur a—I) and (nnaure-"3 or'thr 

c:tted 299203 
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Ha.rvinder Si qh Sandhu 	aqd about at 

sent working ae E 	ye Eno:ineer CE 	CPWS • EimaIdan, 

kwahat 1-21 	do he reby sal 	mn ly 	aif i.rm and y r I fy that 	the 

statements 	 made 	 in para-- 

.. are 	true 

tb 	iny 	 4iedge 	and 	thcse made 	in 

pianraohs are also true to 	my 	ieqal 

•dv ice 	an 	C. 	the 	rest are my humble suhmiss± on iefore 	the 

Hhn hl 	Tribunal 	i have not suopressed any mater,i al 	facts 
r 

f the case 

(nd 	I 	sinn 	cm 	this 	the 	Ver:ificatior an 	this 

' hc 

Sicnatttre 

.-' 
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As 11(11 A000xure A- i d41 j ? .2. 182 	urtOhothors, 

1 ewt 	wits (R(: 1 un-uI ( 	hi 	., Jul 	i fiu: t..,r I 1 	c&lunI) 144 

p r I u(i 	Q f 	pr otui I. I it i t 	y i,ur . 	I 	it 	9 . II . 1 11110 

Wh1e ns pIt Annexjre A-4 •I'l 4, q • 	11 4 WI 	I)QitlN(j 

I' - C) t f I ( I ui 0 	II '4 	1 I ( 	) 	( Ill 	it ,  I 	I llt ki 3 0 
• 	 ', 

5fl I Ly 	I I st 	of 	EU 	C v I /E I ec, ) 	dute0 	23, 7 I 9(14 
or  

	

•,..,. 	knne,ujrij 	A- 5) prepflrocj Ill ihi d 1 rect 1005 of the 11pil'blo  
'4W , 	'[i.,reme 	(:curt 	vicie 	JtJ(191I18111 	QI 	23.5 1904 	in 	(:WP 

	

?'!, - $. 	 •' 	
. 	 1 I  

157- 102 	of 	1970 	in the ctit 	of P,S.Mahnl 	& 	c)l , .' 	• - 	 r# 

u'Ii1 1CUnL' 	(Izite 	or U(tuu 1 	roinot ion fl, 11 (F) 'shOWn 	oc 

2 1983 	Ilic date of reu1nr promotion W)thifl thB quota , 
•  

•,.was 'howI1 as 8..183/13, 1. 1903, 	In the Renlority. list • 	- 	• 	•:..+• 	•4 	
4, • , 	 -• 

U!s(E) &int,ed 18,9, 1909 (Arme,ure A-6) dat49 of octuni 
• ,•?t: .' 

and reulnr promotion to the çrncJe of EEs(1) within the • 	•, 	 k. ( 

qLIotfti,llllrlcJ to ippI 1CftIitwre r 	tBr'nleU., AppI 1GU11Ls • 	.• 	-, 	 •'• 	.• 

Uat..e tt wju lar promot. 100 w 11010 j, Ile qiotn was shown n' 

0 2 I J,HV1 	AlineMirea A - 4 , 	nad A-fl hnve flevet 	bison 
• 	 'I 

, 	1 Cflfl(El1d 	Ul 11 	dnte, 	1116 lenrned counsel 	$tuitecJ 	tt1ftt 
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Whet 

batchn$ Of 	Stit)S9QUGIIt yea' , were coal' ftmiU w' e 1 
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93. 	Iii- 	th s' 	rec2nrti, 	
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 the 	henrrtetl 	cou'''  

stated that çtU!e Of' ICL 1 Ofl for 	Vi 	
cant 	l'tcJ 

V 	 V  20, H .01 	whofi his 	rnpr 20 	 oseritUt'%Ofl 

his 	conl'irat iofl from 1,9 20 ACO 
m 	 00 viUc 	Aiiite(1 

13, 7.00% wn 	ejeCtecJ 1erned 	couflStil 

'.'tFr.stflt.ed ,V;t,fflt, 	in AnfleUre A-I whereas appi 'icont has 	thn 

V 
 V 	

from 	1' 9.2000 	ri 	i tito 	cdns I tier at 1 on 

V 	 jty i iil(ruSetl tipOh hi in I or a rn iç0fl 	hdUCt w 	ch haI tnflt' 

V 	 ' 	V• V• 	 V . 	 ' 	 V  

'4' I 	much a I tsr' the comhi I t 1 on of h i s 	troat i Lill 	a rid 
 V 

V 	 V 	 V 	 V• 	

V 	 ' 	
V., 

).Ve9u.riSat10fl 	as .EE, severn1.Ol.i9r Vpersont1 	behorflg 	
V 

V 	 ut*etieflt' botches have been COti 1 rnted from 	dates 
V 

	

several 	ears pr or to the date of 	onf 1 rmat ion of 

applicant. 	We are th nr ement i Ui the learned cu :nSO 1 

V 	
of 	Ph)1 i(flflI 	itrid 	iii 	(.I1, 	t iCKdI u) 	of 	'facts • 	anti 

ci rC1 Ii UICfl5 	reject the objt;c I. I on  1 0 ynt'(i IfitI 1 11111 k.4% U ' U , ' 	 V 

the 	1 earned (0Ufl90 1 	I r43t3pofltlotmtS 	hit 
V:. 

,'itl 	thil' 	CuntuntiOlt 	thi!tt- t:orif intuitiOn 
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V 	 V 	

VT VVV'  ' 

Atbsteg  

iro- ithiO 5 C 5  
V 	fl,T1i'V3 )V 
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hi)Itd%as. JS4ICIVt I . 
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.$e(ftice 	of 	specltic 	ordern, 	fin 	rs1 ioci 	on 	I1i9h 	CouVt 	of 

: v'Pt: 	throUgh 	Recjletrur 	& 0r, 	v 	Suty.i f4uruybn 	Jhuvrir 
• 	 . 

rscc 	(Lv; ) 	ioui 	stating 	that 	cuinpi 9tiOn 	of 	the •) 

1f ipbaticiI' 	d 	as 	not 	cu ininat e 	in 	t1meU 	coof irma ti 	I 
C 	,• - 

- ,..-xh'a 	robatfo,ier, 	A 	8peciflc 	orderi 	regnrdi,n1g 	confirZrfl:i •ion 

.,••',,;--; 1• 	 I 
: 	coni I t.it'n 	pre -  relulsite. 	Ihn 	learned 	o'i itel 

stuted that 	n tnrm 	of OOP&T OM dated 

.r .. ,I. .- 	 . 

e 	i- I ) 	conf 1 r ma t i On 	is 	ffl8d9 	On I y 	once 	i III 	th 

of 	an official 	and that too 	n the entry 	g (Ide 

• 	Iie'1urther 	stated 	that confirmation 	is 	Je- li 	dfro 	the 

aviability 	of, 	p9rmanent Vacancies 	In the 	grade.- 	An 

officer 	who has succossfkjl ly 	colnOiSted 	thn probatiofl'mny 

he 	cons i (Jo r 	J 	for 	con f i ruin t I on 	by 	U 	t)I'C 	flfUJ 	B 	9f)4IC I f IC 

rdsr,  of 	cnf 1 rmat_lOn has 	to be 	i i nued when 	the 	I nrumbent 

S 	ci ear 	ft OfIl 	Vi QI 1 flhiC4) 	hut) 1 C 	(, • 	lie 	stfit e d 	that 

ConditionS 	for 	confirmttion 	nra 	1 ) 	pnaing 	of,  

prescribed 	departmental 	test; 	(2) 	snti9fnct?IY 

ccmp leticin 	of 	probation;ir y 	p.,rlod; 	(3) 	clearance 	fl- orn 

v.içn lance 	angle; 	and 	(4) 	utisftctory 	record of 	service. 

The 	lu itJ 	counsel 	stnf.ed 	that 	confirmation 	of 	Ai:ES(I) 

if 	1976  	1nt..h 	iiiwnrd 	fkf 	tt, 	(i 	IonS 	(JercId 	fo r 	severn 1 

years 	on 	account of 	non 	avni i Inbi ii ty 	of 	permanent. 	posts 

10 	the 	yrnd, 	Vde Oh-f 	dnt.e.i 	20,3. IBB 	confirmation 	was 

de- 1 lnRcid 	from 	the 	eva 1 1 ub 	Ii ty of 	permannt 	t 

n~ip l 	c.nn. 	who b 	longs 	to 	1916 batch wag 	10 60 	COnS 1 dared 

(cii 	.ont it mnt_ ion 	by 	Lho 	DPC 	he Id 	on 	12.4. I 9'iO . 	 Hown4vor 

he, 	coo id 	IICJL 	be 	cleared 	mi 	Ito 	had 	bean 	ciinrc 	wiled 	in 

y 	1989 	f o r 	major p onalLy and us such 	he 	was 	not 

• ceured 	from 	v igi 1 mince 	angle 	anti 	the 	, IWC 'a 

•;rèotmendntions 	were 	kept 	in a 	sealed 	cover. 	Several 

others belonging 	to his btttfl ,'jttd 	subsequent butCiiJflquisJAb 
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confirmat on wa: ti be ,onidDre(i, nd 'charge 

i'llfly mist onduct was pet lnQ ' a1tit h in 	In th 	anss 

1 	 ati 	 4, 

414SUt.))t1 	tlareyanl Jhvar 	(BuI)ra), 	the 	relevtIl 	ru1 

ro 	nxi,nim pc.r iod of' probatiOn for 
is 

1I'eIS 	ppinkeri nttr 	traininv, 	with 	th4 	IItht 
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, 	 •• 	'' 	..' 
pl nt ion 	'hnt at IhH end of the probat ionf% ' 	)er iol 
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jtidiciri'. ófflcer concerncJ. wtis 1givefl aLfurthot' 
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I •" 	 t.mo of he power to dispense with th service of such 

'...'fhprobat.iOfler. 	The (act.% of the present case are cloarly 

d tst i iicu ahable 	f r (>111 	I.hoO of 	Sutyt% Narayen Jhavar 
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fl'he Secretary, 

tvinistry of Urban Dove :lo1ment 
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Poverty d  1 IPV a.crF ion, ii 	I) 1Th 
Jll 

lit 'W JD , 

I 	
, n' b o 	ftI 1) ,I 	1 

I. 

	

I. ,ni 1. OrJcL Jt  
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i\ 	•LJYtI/0. jn U1; .L 1/02111, 
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You arn requsti to please ensure full ani 

• 	 - 	 fail.hful. cuiiipii.nce of the afor riI said OrJer vaitl l in 

spciI j.I t; iii , I au iTIJ which CjV ..l corteilpt 

petit ion ,wii.hout further notice to YOU shall be 

fj1td , 1,;jJ; other remedy souqht in law.COpY ft(j)t 
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CENIIA1 ADMINISIRAI1VI IRIBUNAL, 	
Red AD/D&1 1 

ris 	 1'RJ NC! PAL BENCU. 
61/35, Copernicus 1:t 

	

p: 	 New De) Iii - 110 00 I 

bri rom 
The p;'r ..:oiLrr 	

6.10.2003
oR 

I 	CenraI AdmtniLi ILl VC Frbuivtl 
¶ 	t Ptil. 	 . 	• 	 , Princpa1 !3eiich , Nrw DC1IH • 	 ______________________ 

for the app1 ftant 

' •j , t 	,SnrK.R 1  $achdevi, Lounsei. for the reap cJeflt3 

' 11 	C Alt 	BarRoom , Now De Jhj 
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. 4 ' . 	 .. 1. 
17/2002 9 .I'A 1390/(13—.---

flegn.No. O.A .......... ... . . . • 

H.S. Sandhu 
.....................................................ApI.].ic.tnt 

S 	
J 

C 	 Vcr'u 

U,0, 	• 	• 	, • .,. •,. • ...........................epoiicient. 

Sir, 	 . 
I am directcd to fo

.
rward herewi Ph a copy f Judgenient/Order 

29 • P • 2cnJ3 
Dt...............  ..... 	.pn ssed by Lh is Tribunal in the above mentioned 

'e for i il liruation nd ii 	r':try adUon, i F any. 	. 
0 	 . 

Please vcknowledgc the receipt. 

	

- 	 Yos faithfui.ly, 

• • 	 . 	 ••----- ---- .-. 

(C; yj'j ON 0FF1CIU) 
End. : As above. 1JUDL. - L. 
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P, resen t 	Sh. M.K.AgUnr wo  
uounVOItor aPPliphirif • 	 h 	'I'. F, ttId• ,, 	 ro ri' e9potii.Jent s  • 	 H 

	

Uep, v Oxpi r'y of t re granted to the 	Apand7rits to 
comply with our dirct 

QOS d5ted 1 3 - 2 -2003 .1 ect ions ar 

yet : to be cothp lied wi th, 	Howevr, Sh 	K. l 	chdeva 	I
Al 

COuflSI 	Stte 	that as the ii)3ltCr IS StJb-jud 	before 	th. 
High Court and 	is coming. up for hearing on stay o 
2- 12 -

2003 the matter May be odjoul-ned beyond 	12-2003 

2. 

	

on 	the 	other 	hand, 	Sli. 	G.K..Aga,'wai , 	Id. 
Cqunsel ste es that as the or. 

 der passed by th a Cow- t has  
',no.t been Stayed, the same 

l)C coinp I led wi th. 

I 

	

Considering 	the 	oflteflor)s 	of 	the 	rival : 

t parties 	we d it act the re spond& n t s , as there I 	no s t iy, to 

i comIy with the dii act OnS of t h is Ii I hun I da ed 13-2 2003 
WI h in 

 

FOUP wed S from I hc Me of t cu I pt 01 a 'copy Of t h i S 
i i  oider 	

t 

	

I 	
• 

4 	MA is accordingly disposed of 
': 	.1 	' 	' 	•• 

• 	I 	• 	- : - -i 	• 
F • I 

•,. t 

(R..K , Upadtyiya) 	I• ( ¶IianI.er lri ju) 
Member (A) 	 Member j) 

v k 8/  

I,, 	

••_ 	
I 
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oC-l3O3//02 A\/III  

Government of India 	 . 
Minis Iry of Urb fl DeveIoprne & Poverty Ae.jd lion 
(Shahari Vikas Avam Gharibi Upsharnan Mantrdla'a) 

- 	 Ne Delni Df August 	2003 

. 	I 
t1YS21ANDUM j• . 

/ 
The Presidenl proposes to hold an inquiry agQlnst Shri 

Execuljv 	Enqioer. (E) under Rul(.,,  14 of The 	ntraI CiiJces 
(CtossificHon, Control and Appeal) Rules, 1965.. The substandôIHhe 
imputations of rnLs-conduct or mIs-behayjor in respect of whkhhe 
inquiry is proposed to be held Is set out in the enclosed slaiemet bi 
articles of charge (Annexure I). A Slaternent of the imputations of mk-
condUct or misbehavior in support df each article of charge is enclosed 

• 

	

	(Annexure It). A list of documents by which, and a list of witnesses by 
whom, the articles of charge ore proposod to be sustained are also 
enclosed (Annexure III & RI). 

Shri H.S.Sandhu, Executive Engineer (E) is directed to submit wihir 
10 days of the receipt at this Menrorar idum a wrU ten statement of 
detence and also to stale whether he desires to be heard in person. 

. 	Sh ri H .5. Sandhu, Eecut k'e Encjinoar (E) is in formed that an 1n ufry 
v,il be held only in respect uf lhuo c holes of charge as are not admiil-ci. 
He should, fherefor, speeic.nily admit or deny each article ci chuige. 

	

11. 	Shri H .5. Soodhu, l.xccu live Lnçjineer (E) is furti icr informed I tic ii U 
he does nol submit his writ icr statement of defence on or before lho date 
pocified in. paro 2 above or does not appear in person before the 

inquiring authorily or otherwh;c Fails or refuses to comply with the provisior 
of Rule 14 of the C.C.S (C.C.A) Ruks 1965 or ihe orders/directions issued in 
pursuance of the said rue, the inquirinq ciulhority may hold the inc uii 
against him cx- parl e. 

	

5. 	Attention of Shni 1 -1.5. Sandhu, Executive Engineer (E) is invited to 
Rule 20 dl he Cen fiat CIVji SerViCes (Conduct) Rubs 1964 under WI ilcI rio 
Government servant shall bring or attempt tu bring any political or oui;ide 
inuiuence to bear UpOrl any superior authority to further his interest in 
respect, of rnaflers pertaininq to his service under the overnmont. If oi 
representation is received on hi behalf from another person in respenf of 
any matter dealt within these proceedinqs, it will b presur nod that Shri 
l-l.S. Sandhu, Executive Engineer (E) IS aware of such a reprasonfciri)n 
and that it has been macJo cr1 his instance and adlion will be tcrkn 
against him for violalion of Rule 20 of Ille C.C.S. (Conduct) Rules, 196'1. 



The Copy of CVCs advice Mo. 002 WJ 2 	1hu I 	I btuy, 
2003. is enclosed. 

7. 	The receipt of this Memorandum and the CVC's U.O. No. 002-W&H 
.1 2 dated the 14 11,  February. 2003 may be acknowledged. 

• 	By order and in the name of the President. 

Ends: As above 

(Lalitha Das) 
Under Secretary to the Govt. of India 

To, 
Shri H.S. Sandhu, 
Executive Engineer (E) 

Through 
DG (W),CPWD 
[SH.J.M.RAJ,CE (VIG)i 
NIRMAN 13HAWAN 
N1Et'i 1JELIll- 110 011 

tc1. 

4dvoca 
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lip 
ANN.EXURE - I 

'1'ATET. NT OF AR1'ICJJE OF CHARGES FRA\1ED AGAiNST 
LL S.  

i 14.S Sandhu, EF (F.) whflc -workig iM SV -),!PW) FC-T[, cw l)ct h 
during the peiod 5; 12.97 to 2.T99 commit I the following lapses in respect of tL 
work of "do NevJai1 No: 6 (Phsc ... 1) in the thnn land at Tihar, New Delhi (SH: 
P ovidtnr tntnthng, testing aic oinmi ioi'ing ni I ugh Ma1 light)" 

4 

Ali j1ninistrative Appovd and F,,xpendituro Sanction for the work ci 

"Coui;u'uctiou oL'Now Jail 110.3 (Ph. 1) in the fhrm land arci at 1dhIr, New Dcihi" 
- was conveyed by .ttio Dy. Secretary, Iloine, Delhi Adiriinistratirjri vido loiter No.F - 
• 9/129-86/1-1ome(G) dt. 10090 for RsA,77,53,400/- which contained a provision ci 

Rs. 1 . i200f- (aficr.inclitding contingencies at 3'b) for the subhead of Pdg. 01"'41  

No:s, High Mast light. 

Against a provisioIl'oi R. 18. 1 2,00/- the )owcst londcr of M/s Yni un s 
AssoQiatos wus approved by the SE (E). PWD EC-IT vidc fttter No.23(137)/PWD 
E0II/GiD/1 10 dated 22.1 .98 .for 103636, I 00/-which was I 00% above th 
sanctioned psovisio 	ShH 	Sandhu,EE (L) vhiie pi occssIn the teiidr 1iiCci 
tO 01fl to thö llOtiCC'Ol SE (E), PWL) EC-Il that the rates quoted by the WS 
Iirth. were 100% above the provision in the admimsirative Approval & Expendul ut e 
Sanction and prior approval irom the competent authority ws required in terms of 
Para .20. 1 17.5 of CPWD Man nat Vq, 11, thcrcb penn iumg ex.pcnd ii urehid'tr' 
beyond thd provision of administrative approval, In this inn 11 fler, Sb., H. S. Saudi in 
LL (E' f.ulcd in his pi umaiy iesponc hi ly ojtu ho IL J cuutmy of tend u 

AITiCLE -.. Il 

The Cbicf Engineer, PWD Zone-IT gave approval for issuing of icudet s to 
tur iiu'ms nnined' (i) MJ ' Ucuciec 	(ii) i\'t/s i3ojuj Electricals Lid, (iii) 

- 	Cromplon Gi:.ives and(iv) MIs Philips: india Lid. 

Sb. H.8.Sondhu, l(E) whiiô 	0CJIflZ the tender ot M!.3 Varun 

j\'ciatcs fn' the tbove work failed to check the approl of CE, PWJ) Zone if 

regarding saic of tenders to the firm. He recommended fo uccentanec ci' tech nical 
bid o I' MIS; V.11- 1-111s Associal.cs who wi s not n ppmvcd I or i iuc 	J en cie r by 
PWD 2c_ .v 	 the work, 

Sii.I1. ,and by, E1L( IL) i 	uchi rcptn ibic ft' ci wud ci work Ic ciii 
unu1hçrizccl 	ilCV who \Vt: not tipprovcd for ;ilc of tenclerF, by thc CE. 1W f. 

ddvocat& 



2) 	 ui El 

The detailed estimate for the abvc work wad. prepared on the basis of 
quotation of MIs Philis India Limited dud' was technien!Ianctionod by SE(E), 
PWD EC-1I for Rs.2292273I-. 1'io\vvcr, Sb. H.S. Shidliu, El: (E) while 
processing the technical bids for the above work., rccommiidcd for rejecting the 
tcchni1 bid of MIs Philips India Lid: oi the grounds that heir difer was for Six 
Section high Mast against three section high masts being offered by the other two 
bidders namely M. l3ajaj Eleciricais Ltd., and M/s Yarun 'Associates.fhin, 
wn broughton record to establiuh that the otTer of six section high mast made by 
M/fl1S1CILrT t riTc t to iIJyTmicn - 

-* 

AD'i'trT 1". 	TI! 	• 
I ..L\ .L L 	jj, 	 Y 

The said Sb. H.S. Snodhu, El: (E) while processing the price bids: rcconnuded 
for fIcceptrInc of i.:chdcr of Mis Varni 	. - ' 

Y t ° competent aut I :?rity) for the above work., at a very high rate. Sb. 
II S Saudhu, El: E) kncv that t1lejusLification of tates I-R11 lo\.'Cl\\ d 

manipulated  mid WflS bmscd on 1 no quo1a1on 01 M/s l3ajai Liecti meals Lid \\ ho  \ u 
poi ih th tndci in ciniion of tlicir U-coutriotor M/' Vnrun At2ointe3, 

The justified rutes fbi different items were arbitrarily tekon oJurticy 	'. the hcih 
ciro1cd 'by MIs Varuns Associates. In a similar work of 1 -ugh Mast executed by EL 
(J) IWD ED-TX vide agreement No.1 9!EE/EDIX'98-99 for the work of C/o three 
level grade separator at' Ring Road, Rol itak Road intersection, the work of 10 sets 
of High mast was awarded in the period of September 98. to MIs flajaj Electi'icals 
1'6r Rs.57 1 00. 1,60. in this contract the item of high mast without the power tool wis 
cverdod for Rr.4,47,500/- jom' tower tis cuctinst R6.P.0001 1 - lbr (he 'l'ihnr jail 
\vork, The technic-al sp'ecificaiion s of both the works a mc quite identical to each 
othc.- 

• 
	The said Sh. u.S Sandhim. El: (E) by rccomnnicnding acceptance of tcncrr 
Ms Vat uns Associates at a very high mates causedaloss 01 mom c than Rs 13 hics to 
the govoinmoV 	

4 , - 

Thus the said. Sh. ftS. Sandhu. El: (E) by his above acts failed to maintain 
absohite interitv and ' exhibited Iok df devotion to duty thorob oontravoning 

Rtile. 3(1')(1)md 3( l)(ii)  ofCCS (Ccizicltmct) Rules-i964. 

AttestS 

4dv ram. 
r 
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$1'ATi.•flNT Ol Th1 UJAJOS Oi M1SCO1)UCT OR 
'113Ei 

 

1AV10U1 IN SU PPORT OFARTJCL1 OF Cii A R(E5 
LWAcL•J 11 ND1ic EE (1 

• Slid 1I.S. Sundhu, EE (E) xVIINC Work-insos SW (E), PWD EC-Ji, New Delid 
dunii the pciiod 5.12.97 10 2.7:99 committed the foflowing lapses in respect of the 
work o "c/o Ncw Jail No. 5 (P1ia;c - 1) in th e  fàrni land at Tihar, New Delhi (SF1: 
Providing, iflStLI lii n, tcstm and coni I) iiSSi0UiJt oil iih Most ugh 

AR'fJCi,E - 

Aj Admi ni.strativc Approval an cl Expend I u IC San ction for the \vori of 
of New Jail No.5 (Ph. - 5) in th e  ibrin lund aneu u I Tijuir, New Dcliii" 

wur,,  conveyed by tho Dy. Socretut y, 1 lowe, Doihi Adniinitrcttio0 vide bOor No, 
9!129-Pt'flo;nc(C) dt 100,90 Tr 0421 53.400 which conuhriccl <1 fllO\ 1iun ol 
ks, 1 70,000!. (i&.J 8,52,800/- ahur including contjncflcjc5 al. 3%)for the subhcl 
of !D c l .  ofl Not;, iJi Ii Most ic,ht. 

QUIT a provision of A. I 8 ,12MOOP (including 309 con(ingende) the 
\VCSt lender C) M/S YCiiuii Aiiot05 Was approved by the SE (E), PWD LC-i I 

ide Iciki No ? s( I 7) 1PWD I C IL(1 )l )/1 10 Wied 22 1 98 for Rs 6 G 1 UI) 
whieb was 1 00?'ô above the smichonal provision. Sb. H.S. Sandhu, 1 I (1) ih ile 
r'r0eessinc the tender failed to bring to the notice of SE (E). PW] EC-Il that the 
roles qu:tcd by the lowest flint 	cie 100 	above the provision in the 
adninitrntivc Approval & Ranedon and prior approval ftu;n U'e 
competent an (honEy was recjuiicd in terms of Pnra 20,1.1 7.5 of CPWD Mii un I 
Vol. II theicbv pennftting epcnditiiie much bcyond the pvovisions ol 
adnijnisiratjveapproval, In thh; niatuter, Sb. 11.5. Saudhit, EE (E) failed in 1ii 
pi nnai y i i bib ly of tech ni l sc i utiiiv of tend 

ARTICLE - Ii 

• • As per ilotil 	ul NP - 7 of File No.1 /J97-A&C(7.-I1) O f Chief En,inecr, 
PWD Zone-lI fo11owin four fl mis were a pi.rovcd IF the so he of tenders l)r tli c 
above \6rk b CE. PWD zone 

(1 I\4/, Crencicc 
Mi P)aJflb F,,lcctrjcal 
M/s Croinpton Creaves and 

• (4) MIs Philips Jndin Ud. 

• Sli. J,[,S.sancihu. EE(i) 	vhibe t)QCCs';jnu (he teiider 	ol' M/: Vurun 
Asoeiaes for the above WOrk Jailed to check (lie approval of CE. 1'\Vl) Zone It 



ie!,fl rdi nj :n le o I' tend er to Ii ie Ii nil for iii e above work, 1 le jc.cown icuded or 
epcnce oJ' tech ieal bid of M V:uwis Asociates who was not approved ton 

Jsmlc ot IC1IdCF by Cu", PWL) %onc 	IL M/s Vaniiii Associa Ecs wcrc ullimai(ly  
awarded I he wor1; 

.Sh.H,S.Sandhn, EE(E) is iS such ye )OIiSJbIC Or award of work to an 
uuauthoricd agency who was not approved fbi sale of tenders by the CE, PWD 
Zon e-IJ. 

ARTICJ.1E - UI 

Technical bids of the following three flrnis were sent by the EE (E), PWE) 
ED-Vill to SE (E), PWD EC-Il for approval. 

1.. 	M/ Philips India 
M/s J3ajaj Electricals Ltd. 
Mis 	run.s Aasooiutc:;. 

The detailed esuniate for tue above work was prepared on the basis 01 
.uotation No.30 40 .250 dated 30.08. 1996 of M,/a Philipa India Limited and \vu 

1 hnicaIlyNlnhuned by SE(E), PWD EC-Il Jhr R.22,92.273I- vid 
No.1 9/SE(E)/PWDEC-IL'GOD/96-97 issued vidc 23(327)PWDEC-1IJGQD,'286 1-
iTlindi dated. 18. 1, 1996. 'I'he design und structure of High Mast of icred by M/s 
Phi1ips—hdiu Ltd., • in their technical bid submitted vide letter di. 27.8.1997 wtas 
saineas offered by.thein \'ide their quotation cIt. 30.8.1 996. Further the design and 

ti'ucI:urc of T4ih Mat •wa. cnniornnng to relevant F1S Specificationi. Fxii the 
construchon detnih given under technical fTecifications, of approved NIT provided 
that the high niast shall be fabricated in sections, preferably in 3-sections. Thus a 
6-section hith mast was not technically ruled oul. 1-lowever, Sb, H S. Saud hu, LE 
(E) while processing the technical bids for the above work, rccoinnicndcd fr 
rejecting the technical bid of MIs Philips India Ltd. on the grounds that their offer 
was iOr Six Section High Must nguin:;1 three section high masts being offered by 
the other two bidders namely M/s ljaj Elcctricils Ltd., and M/i Varu u 
Associates. Nothing was brought on record to establish that the ofl'cr of six Scclion 
high, intu;t made by M/s Philips india Lid • was structurally unsound. This is 
parl1culanly significant since the lugh mast being offered by M/s Philips was Inane 
sturdier iii Conlpaniso;i to one bciiig oflercd by M's Varuiis Associates &: NI/s 13ajaj 
Elcctric.nls Ltd as per following details: 

a mc I en 

Ocr:ll 	cili I 

d Ia 1 

(; tint 

I_i'. f\I.js I 'tulips As olThied b\' Ivb's Vat tuts 
Assodnies' M.'.s 1aj:ij 
EIccIicaJi Ltd 

'4 1 4 r,' ) r. 1 LU 
520 iiin 

Att©std 

A&ovam.  



_) ))id11,etc1 

	

8/6  mm 	 5/LI flhTfl 

Further the letter dated 24 12,97 seeking clarifications from M/s Philips India Lid 
wove sent by ordinary post and the receipt of these loiters by (lie tinn won not 

A.RTJCIJ - IV 

lhc said Sli. 1-1.5, Sandliu, IT. (E) hiicd In vcri'v and 	rcct the justification hiniucd by the JI (E), PWJ) lii)- VJ1J Iv the aboc work lcodjn8 to the work 
being awarded to M/s Varun Associates, the firm who was not approved by the 
competent authority for sale of tender fir the above work, at a very high rate. Sb. 
I-IS. Saiidhu. EE (E) knew that the justi1iction of rates for High. Mast Thwcr was 
manipulated and was based on the quotation of MIs f3ajaj Elcctrical Ltd who were 
poohng the tender in association ol' tliiu ;uL'-con I uiictor MIS \'nruu Assucinte. 
The fUsliI[cd rates for different ilcins wet e arbitrarily takcii to justify (lie liih rates 
quoted by M/s Varuns Associates. 1\4/s l3ajaj Eicctricals Ltd. in theft letter 
No.252/TCR dt. 21.1.98 addressed to SE (13), PWI) EC-il had given the break- 

V 

 up of cost for High Mast and its foundation. In. the break-up the cost of iundation 
was given as Rs.40000/-, However for this item cs(iniatcd cost of 1.s.60,O0O/- \\: 
taken as •j ustificd cost. The justified cost adopted was 50% above [lie cost of 
lou adation givell by Mis lJa(n( Electi icak I Ad Sinului ly for fi (nips, Mi J3n1 ci  
their offer dt. 22.8.96 had quoted rate of Rs. 11.0001 1- for I No. luminaire type 
BGENF-22 with two Nos; 400 W SON-T lamps and C.G. Boxes; However for this 
item R. 15,135/- was taken as justified rate tir fiUins and Rs. 1,017/- was taken 
as justified rate for imp. The justified late adopted for I No. fitting and 2 No.s. 
lamps \VflS worked out 'to Rs. 15,135/- 	2 x Rs. 1.017/- 	Rs. 17,169/- which was 
5.08' above the rates ciuotcd by M/s i3ajaj Electrical around a vcc.tr bnck, 'The 
tender, was recommended for acceptance by Sb. H.S. Sandhu, EE (11) based on 
niani(ul3tcdjnstjflec1 rate  adopted io justii' the rates of M/s Varuns Associates. 	V  

iuli 	ik ol High Mast cecuted by FL (C) PWD ED-IX vide agiccnicnl 
'No. 1 9/EE/ED1x19899 fbi' the \vol'k of C/o three level grade separator at Ring 	 V 

Road. Rohiak Road intcrsc1ion, the work of 10 sets of high mast was awarded in 
the i 10(1 01 September 98 to Mis l$ynj El ciricok for Rs 57,00 1 0 En this 
conftncl [lie item of }iili musE \\'iUiout (lie powu tool \it 	uwaided lhr 

pci Iu'\cl int 1 u 98 00(Y- fni the 1 ll)"i (till \Vofl I lie 
technical spec.iilications of both the works arc quite identical 10 each other. 'I he 
technical eoniparion and coniparisoii oL a1e of' ((ic L\\o voi'li' of Hh Ms1 - 
Lighting a \vardcd for Ti bar .Jai I and F\, illg Road crosaing Pu njn hi E3aah arc RiVell in 
Appendix -- I & II rcpcctivclv. Ii: i note \VOrlilv I list MIs Thi, ni,  FICCtricals I (ti. 
vho quoted Rs.447,500/- per tO\VCI' for ,, PWD ED-TX had quoted 7,1 5.000, 

Aftfttsd 

i i  

4dyoca 	 '.5 
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7r . 

/ 	 Iowur for ih hIi 	'nil wwk. just 3 nionth 	uhci laking lull id'uic of 
/ 	I 	po.lc? tcn'.ler. 

/ 

Thc dci Sh. 1 -1,8. 3nd1iu, EE (E) thus cucd 1os of more thnr. 3 1ac 
to 11— pv ,.rnmont c por dfaik 'ivm in A pindix Iii. 

	

Thu3 the sic}, $hi. H.. 3ndhu, EE (3)  by 1ii ibov acts thilcd to 	inuin 
i 	c.nc ohi td 	cf dcvotioi to d uI' thereby contriv 

)(ii) ol 	('out) Rulcs- I 64. 

Ii 

1' 
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• 	 JJJJ.Jnfl 
LIST OF DOCUMENTS 13Y WHiCH THE ARTICLE OF CHARGES FRANEI) 

AL_SHRI H,S: SANDHU. EXECUTIVE ENGI1TEERJELE)- IS 
PROPOsEI:. TO BE SUSTAINED. 

For the Work of "CIo New Jail N6,5 (Phase 1) lil the 'irin land arca at 

	

'Uihar, 	New 	DcUi 	(Sli: 	Providing 	thstallation, 	'i'csting 	and 
Cornnilssion.Lng of fligb alastlight) 

Original NIT No.R/SE(E).PWDiEC-fl/96.97. 
Odgal A ,eenieiil No,241EE/P\J EDVifi /DN97-98. 

(e) PQ applicatjun of Mis \'arun.s Associates no. nil dated 17.1.1997 
(ci) PQ applicatinn oIM/s flaaj Elcctricz LTD. rio. 

DL:316:AD:MCK dated 17i1997 
P application of M's Shika Electrical (india) No. nil di. 
17.197 

(1) PQ npplication of Wa (i.inelce I .ffl, N, nil di. 18. 1.97 
(g) Justification & anal sis of rates l)rcparcd by EE(E)PWDEI) VIII 

for A. 40,67,5404 and furihcr scrutiiiized in the ollice of SE 
• 	 (P.), PWJ.) P.C-li 

	

(ii) 	Cupief of fit al bill, 
(i) Dcl.ii.lcd cMiiontc for Ra.22,91270 
(3) Technical bid of' t\ Ifs Philips Jidn LRJ, submit lcd vidc Icitci' 

dated 2TRA997.  

(l.) Noting of Sb. flS. Suicihu, a (P.) recommending acceptance of 
technical hid of NO Varuxis Associates and Mis l3ajai Electricals 

	

(1) 	Cornp'iriti ye s [;ttcnic, 4 
(ni) Scrutiny notes of O/o S F. (F), P WI) EC-li for acceptance of 

• 	(coders. 

i\'Io No,19/8E(E.) I PW-DEC-LL/G0D!96-97 issued by Sb. Anil P:ui'i, 
SE (P.) vide 'Th.23(327)!PWI)EC-IL'GQD/2861 (Hindi) di. 1,12.J996. 
File No. 1!8!97-A&C!Z-11 of CE PWD Zone-H 
Letter No F. 1-1/2001-NVS(GM) dated 24/12/2001 from Sb. A.K. Satin, 
C.E (Civil) 
Quotation No.30:40:250 dcl 30.S.1996 ofM's Philips Lodia Lid., 
Loiter No.20(5)/DB/P WDEDI3/GOD/96/3168 di. 9.9.96 iuc'd by EP. 
,(E), PWD ED-VJ]i addressed to SE (E). PWI) P.C-Il. 
Letter No.23(327)JP\VDEC-ii/G01J/697 di. 23.10.97 isucd by SE (E), 
PWD P.C-fl addre$sed to ivL's PhiUps India Ltd. 	. Letter No.23(327)/P WDEC-1J/GOD/1012 di. 3.12,97 isticd by SE (E), 
PWD P.C-fl addressed to M's Philips India Ltd. 	, 
LUci' No.23(32711\V)EC-ILGC)D.-'1 07dt. 21 12.97 Qued by SW (P.), 
PW11 EC-fl nddi'csc(I to M/s Pliilp.s India T .td. 

Origiiial Aeemctit No. 19/EE(E)P\VD ED L.'9-9 lot' the work of 
C/O THREE LE\'EJ. GRADE SEPARATOR .\ RING ROAD, 
ROIi'LK ROAD INTERSECTION AT I'UN.TAJil: 13AG1 -1. NE\V 
DELIlI (SI-I: HJGIt MAST LIGIITING )".. 
Dcs;mtdi register (EIt!tish) )' \Vl) IC-JJ fnn ii 1, J . '7 to . 11.97 

I 

 
 

tte6 

4dyoc0 



• 	 • • 	 -. 	
t. 

• 	12 	Depn1ch rcgktcr (Ew'.lh) J) WI) EC-li from 5,11.97 (o 30.6.98 
13 

	

	LcUci No23(327).'i'\\i )C-]J.!GQD;'J 10 di, 22.11998 from SW (L) 
P\VJ) EC-JI a(!dc11;ed to liE (E) PWI) ED-V1.Lf. 

14 	1,.cltcr No23(327)'P\VDJC-JIIGQDf27 ciL 6.1.1998 flom SW (i) P\V1) 
JiC-il ;ddi-cccd to EJ. (Ii) PVD ED-V Ill. 

1S 	Lcuci No 221i ( 1'JR dl? /1I)8 hniii M/c By y tkrt tddtcs ccl to L 
PW1) IC-Ill 

1 	 Quotttion No I P1)/I Jt' 1/1)1 L ]fl II JAR Tn 1 Dl 72 81996 fi om l\ JP 
fl  liaj Llcclucils 11(1 Udi (SSCd to LI (F) PW D FD-\'ffl 

• 	 ,• 

-- I • -• •• 	 . 	 • 
t 	I 

vi. 

.- 	,,,• :- 	 - 	 ____________ 

vTh' 

jJ 



	

- 	 / 

(7 	_ 
ANN 

	

LbJi-YL1 	ULA&UJ J 	 I 	I J )) 

AQLJ SI, 1B4 	SMQJ 	WJYLJftQU1 	uii1ca J.L 
PROPOSED TO BE_susTAT:NEa 	 . 

.-- -- 

S. hrf A,K,Snrin, CE(C) [Presently \vofk,ng s Gencial 	nagcr (ConsUl.), 

VdQya1a Saniit.ij 

2 	ShAivind Garg, Lccutivc nlneer (L) 

	

I 	 . 	 - 



	 .... 	: 	tr '4 

-, 

I 

	

• 	I 

•_;• 	- 	- 	 - 

I, 

APPEN1)IXI 
FECI1NIcAL COMPARLSON OF THE flVO WORIS OF hIGh 

MAST LIGHTING A TAIUMD FOR THR JAIL AND RING ROAD • 	.ø 	
CROSSING AT PUNJABI BACH, BASED ON THE 

NIT'S/AGRF:FJ1EFS OF BOTH o<s 

- 	• 	. 	 -- 

7 - 

i'ciinissjblc Projcctcd arca 	( 3. 1 Sq. MIrs. 
.V. Liiiting Ltd. 	UK 

2) F M:tat cou(ructjon BS-EN10025 
7TTT IF. fJ)4 

Middt 	4 

4) Secjon 	of Mast 	in 
)3otIom 	5 

20 sides 
jPOgonoiwrcrofs1(ICS) 

I 5) Lcniji of 	 duaJ 	ecljon .1, 
Mi'ldk 	10.85 app 
I3ottoin 	10.85 	iJ)j) 

1'op dianicicr 	150 nun 

............................. 

LL5Mt. 'lctat 	protcc hot1 	I tca ii id it I Ii 	l)i pped __ for Mii section 	 (1i1viriiscd 
Thkknc 	galvaIo 
(iii n) 	 (iS MicronTop aric l 

I'hdfflc 

11)S'izc of opcning 
.bse 

	

'12) 	Type 01 IocJdn atrangcmciit 
and door panel  

	

• 13) 	Details of slack board insidc 
the base compartment 

S17.c maictial and thickncs o1 
ca tIe Iclinnta iioi t liox 
'Size of basc plate (nirn) 
Dianicter and thickness 
:sizc of anchorplate and 
tiiIc)<ncs 
J.)etiiIR alT temDln(o 	 IUnifin. 

Iv*" 
$- 	 I - --- ' 	 --•--•- 	, .,. . •.••., 	, 

30 MIr, 

C.U. Lighting 

B S-EN 10025 
o[)4 

b4iddJo 4 
13o(toni 	5 

20 sides 

Top 	9.45 app 
1\'liddle 10.85 

app 
F5n&tc)I1I 	1 0.115 

J3asc duimcjer 
520 mu 

lop diamc ici  
150 uiuu 

950x 180 nun 

c;s lit lde 
join n: 

0.73 to 0,83 MI, 
lot Dip1icd 

Gal Vafliscd 
85 Micron 

olin ni 
65 Micioji ]a ,  

nnd Middle. 
950 x 180 nmJII 

 

 

 

 

'J 	 - 	caxy (July SC]! 

Rc.sin botided Pt wood Rcsn 	bonded 
200 nun x 500 nun x 8 plywood 200 nun 
nun 	 I x 00 • mm x 8 

mm 
))cpcud 	lupnuu circuit 	l.)cpcnils 	ilpoui 
sui;tbiIi 	____ Circuit ThuiIal)!hty 

	

Dia 650 	Diii 650 

	

Thick 25 	Thick 2J 
700x 7008mm a pprox. 700700x8 mm 

 [2P-E0 -x- 



 Iyrp, wind 	)Cd •' •. 'O muiscc •o intr/sce 
V  (As JICF l 	:R75:1 987) (As pei .  

• 	, 	, . 

3 secpnds 
IS:875: 1987) 

3 seconds  Max, gust speed lime 
 Fleight 	above 	around 	lcvel 10 vIL 10 MI. 

tiicsc 	two 	' 	factors 	arc 1 , V  

lThcto; of salety for \\lnd  load 125 1 "5 
5) F'aotor 	of 	nn±o(y 	fbr 	othor 1.] 5 (1.0) an p'r •!'1. 1., 15 (1,0) hR 

1ad 	
V  

, 	 1-7_ TR NO 
Factor of safety for tower 1.5 1.5  

1) Tyjc of foundalion 	V  
Ql)cI1 ialI 	;l)alio\v Opeti i'aU sl)alIOw 

- ff 

)_J OIL 3,0x10J!L 
V pesisued 	load 	V beating As 	coit flitned 	by 	you As continued by 

V capaiIy 	. V  from.soil investi(ration you 	from 	soil 

Desin safety_factor •V•  >2.0 >2.0 - 	- 
: Conskicrcd 	wiod 	pressure As per IS-875-1987 As per IS-875- 

197 
0 	, Consi(lered 	wind 	seed As per JS-875-1987 As per JS-875- 

V  (Km/lit) 	. , 	 1987  
. Depth Ibundation 	. . Max 1.5 MIr. below Max 1.5 Mti'. 

G.L below G.L  
 Aveiie 	soil 	bearing As conIiimcd. As coiLfinned. 

Capacity V 
Nunthcroffouncl;iIion boils  lONos.  10 Nos.  
PCI) of foundation bolts V 	

650 mm 650 mm JO) 
I)) Type ot' founda lion boils JVjjg] 	vicid 	tensile 	Cold iliah 	yield 	(cnsilc 

V  Rolled pitched tIUVCadS Cold 	Rolled 
threads 

12) . Bull 	(li,'IlUeleI' 27 nun * Size 

11* 

1. 

it 

V . ' 

r . 

J 
	 ( . - 	V,  -- 

runi 	 650  
Oij 

. 	including  
head frame 	 . 	 * 

led_.ii' 
k t  

5• ,t, j II V J)YNAMIc' LOADING AS i'l EVAXUNG AT IT 
5*• 	

I. 	 * 5! 

t .  

iii 1'OUNDA'TION DETAILS 	 V  
:1 

I 	T 	r';'i'ir )VV\1 ( 	1) 1) 1 A. ('1' 	
V 	 * 

I I 	lj!i 	L Jjt,1 I 

I) --.• 	

- Ct;.rs 	
*V••__ 	

S 1.3 —MS 

-- .--- .................. VVVVl ..V 	 __.±.._: f:___. 
2) 	 .)iiuctu 	niiiij.c 	iiii 	 751) miii 	750 iiiii 

(ninO 

I- 	-°-'. 	
I 	i i5iitidiik iI 	hi±FLli - 	- 

Attested 



- 

	

deck 	double deck j) 	Nuij of JOints 	 j 	 2 	 2 

/ 

	

I 	NuT11 r  o r IILLJflJS 	 I41 9 Nos 1 2 Nos . 1 ---- 11 .16 Nos + 2 Nos J As 
1 	

J  

	

xvialioll fitiingji 	avitioji Thtin 	/ site 
fit 

I 	 •' 	ill! l'j)' of fltt S/1j\(1JJ•c 	
13GEN1 22 & J 	J3GENF 22 &J I3JAOL - 1 A\itjOfl 	13J.AOL- 1 

q tj  
oul 

L 
1(i 

r 
[ 	 Nutt b—cf of cJnJm/\;jIICI) 	 Doubj du ly 	 Doub1 dnij Ivj

2) 	c.j0

53:11 	53:1 
-- 	 --- - 

	

.1) 	
I 1 IJna p(j 	

I tU JWKI wi lull JOd 	1 &(J 1P.I on full 

I Io;id -  - ------ 

	

) 	
- i9 1\Ie[j)Q(j of O(V(j 	
Mflu1'Ej1-j 	Mnnua1Iccti.ii 

---.---I. 

Luh1j 	
Perniancj oU bath 	Pelmajicttf oil 

l(Itl) I 

-- 	 .--.- ---- ----..-- 

Type f Jubica1)( 	 G*JjjA C 1 1/SAJi 	GAkH C 

	

90 I 	90 Ceir ntej 	
Cast Jioii j 	Ca8tJt 

0) 
, TcIçI load per dnini (kC) 	 751) k. Per drumL50Per dISO0 kLZS 	kgs;7 

I • 	11 
' 	 Lj 

	

I. 	.•i 

SJAJNLESS SJij \\ IRE  ROPi. 

mako •, 	

• 	 J'V. Li151 	iw,  

	

• •• )•• 	
-- ______---I 

---- 1•---.-. 

	

•j 2) I 	
A1SJ 3161 	AI:;r 316 i 

—----. 

	

3) •I 	Nutjthi of ropes 	 2 COntiflu>ij8 Opcs j 	2 COflhjuo 
I, 

~Cr 7'l P I 	 7/19 CnUetoniaais 

	

13) 	 1 çmm) 	
13 inni 	 G 1)111 7-7 • 	7) 	fltinihj 	 1 	AIUInIIUI timjnaI 	 i ll  I 	

.SS TIII.Inble I - L 
not - 	0H --- 	 --- 

4 	 — 	- -- 



tttu 

5 core IICxJ1)Ie 5 core i1exibk 

.2) EI'.R coated PCP EPR coited PCP IaIei'iaj 
-  Sheathed. 

Make ., 	 •.., As per our spJ. 1)csig,u. As per our sph 

4) - urrent,canying capacity 28 Amp. 23 Ajnp- 
_______ (Trailing cable only)- 

 

. '5) Conductor size 
No. of oore 5 no 

je , 

5 non. 
No. of circui (s-  np)  

I 	A'U! POWER TOOL 

-- 	- 	 . 	 - 	-' .- 

I 

' 

S. 

is 

3 . 

Im 

Ji) Model flD/TP/001 HD/TP/001 
 input sppIy 

. 

'4'40 VoIt:i. ' 	 230 V in{c 
- p1iae 

 Wattage/HP 	. 	 . 0.85 HP 065 

'tiinbor ofpood SinIo Apood SnL~,Io ipocd 
5). 	. Revensc/non-reversibic Reversible with i'emote Mecliaxtically 

C/k switch reversible  

.62 Ojeratin 	xcd 180 nnj.L. 10 rrnp at F.L. 
Ronioto control witch 

i) 	Type Push but ton with cords Push button with 
L0WCIThL, 5/6 M ( . coI'df3 

5f6Mt.  

8) '1a 	(iin 	taketi for 
Rm3nlP, 20 Minnlcs 2() Ivhiin(cs 
Lowci'ing  18 I\-linutcs 18 Minutes  

L'i 'I'ORQUE_LIi\'li'I'ER 
I) 	ivlodcl 

2) Litngcaty 
.a_. Aus(ab1e/Non-adustable 
X r\L\iNTENACE 

	

B.T /H .D.1 1 	13 J/J. -tDi I 

	

Adiustable 	Adjustable 

I) 

3) 

TO  Buit  2 people
VLS. & I -lot Dipped 

1OAWt2 people 
MS. & ilol ?\iterial 

(alvani;cd Dipped 
(j ;tivanlsctl 

\\'ol-Ioad _ LLi250_k1 ., 

Safety 	device 	in 	case 	of Gravity activated pawfs Gravity activated 
failtite. Ofl cid winch. pawis on dd 

1.it1fer at'ranr!elncnt I\( 	Itij,ti1ir 1111cr PV(" 	tubular 
............ 

Attcste 



r 	
•: 

•- Item 	description 	 I !igI 	Mast work at Tihur Jail High NIast or: at 	unjab 1agh 	Remarks 

- 	 _VV 	 - 	/\..ice' eit 	'lo 	.-EE' WD AgreLien11'o 'EEE).'PW]DED 
-ED-VIIIiDAJ97-9S  

- Rate 	Amount Rate Amount QN 
Supply and installation (on 	existing 
foundation) of steel 	mast of 30 m 
height far area lighting. Installation as - 
cr 	detailed 	- specifitions 	and 
cOrn orising brnadly of the following. 
Glvanised 	steel 	mast 	circular 	/ 
polygonal 	in sciion with 	base plate 
and made up of detachae hot dipped 
gaiavanised 	sections 	r 	ease 	of - 
transportation. - 

. ii Slidintz 	lantern 	carriage 	capable -of 
moving 	up 	and 	down 	the 	mast 

_ mec hamsrn guldes 
_coninlete 	with 	scif  

and 	capable of  

receiVing 9 Nos. luminaries as per ilern V  - 

- V iiii Electric-ally 	operated 	raising 	and 
lowering gear for lantern carriage. - - 	- V 

iv) Set o 	hoisting rajxs made of stainless 
steel wires. -- 	- 

1 -I-- - 

-- 

.:. 
/ 	 - 

J ___._ _.._-=-------- -----•-- - - 	 - - 

/ 	corip JO BETWE 	HEKW.\R:)ED ATES OF V . RIO S 
It 	

- 	- 	Tll-1tRJML A 	PL1.J:\3i BAGIJ. 

i 
APPENiJft1i l 

V 

; TIT flGTi M4LST \VGRAT 	- 



F 

Lw 

-- 

- 	. 	- 

-- 	 I 
447500- 4475000/- 2792000!- 1 10 S1S 698000/- 

51500- 	l2ss 5150 C]- 

rtceved 	safety,  
manteuance equpinent. 

Lxi) Drum for winding of wire ropes. 
i) Double drum.. winch without power 

it. 	 4 sets 

viii) Mufticore 	copper 	flexible 	power 
trailing 
carnage for  

ix) T Terminalion box for iniorning mains- 
complete with 32 amps TPN MCB (ISI 
ma rked) and timer & contactor. - 

x) Galvanised holding down!, .foundalion 
bolts 	\\ith 	nuts 	and 	washers 	and 
stainless stel earthing terminal with 
nuts & '.asliers.  
Pulley aernbi 	and canopy. 

1 Providing hcay duty 	ecic  power 
drive, for  raising and lowering lantern 	1 Set 

carriage 	ith luminaries. 
2.1 Designing, 	casting 	and 	making 	of 4jobs 

suii.ablle 	RCC 	foundation 	[or aLove 
high 	masts 	induding 	excavation, 
disposal of surplus eafth and curing 
etc. as required..;  
Not- 	(Bearing. capacity 	of s9i1 	is 
mint' 	61/sqrn) 	-; 	 - 	- - 

I 	- 	luinanes 	with 	a4ssi'e1iic 	:bjf.NdS 

2900.'- 	58l6O- 

46700/-467000'-I 

7250/ 	580000  
----- 

is 

50,000/ 	200300/ 110 sets 



I 
 

d1llDut1on sutbIe i2 x 
pressure sodIum iaPor anip complete-- 	- 	 - 

th 	1ndidua1 	baI!ast 	ignitOr, 	- 

capacitor, lamp hLderet. butwthouf  

lamp as per specilicaUoiis and 

installation of the same, ttmg and 	 - 
coniisonii1g on the-lantem-caage -. 

L_ 	connecon etc. as reqd. 

	

4. 	Supplying and tixing of 400 V HPSV 72 	IWO 	72.000!- 	l6Q 	750- 	120000!- 

!amD for Iumirdes bt item No.3 (18 Nos. 
N os 	each mast)  

H 	 - 	- 'rovio.1rlg mulu core copper flexible 40 m 	Included 	- 	 ni 	Airiu 	-- 

powet cable for use when raising and 	in item of 	 inc'uded. 

lowenng the lantern carnage complete 	power 

I with nccessacOU ler as rcguired. 	- 	tool  

	

6. 	Proviin and fi rg twin dome neon 8Nos. i 3100/- 	248O0 	1nclude4 	 - 

cold cathode aiaon ohstrucon. light 	
in item 

fitting on the top of the high mast 	
no.1 	 T 

tower complete with accessoes as 	 - 

conductor finid niade of 25 mm dia 	 - 

300 nirn long 0.1. tube ha\ingngle 
prong at top \Yith 85 mm dia 6 aim 
thick G.I. base plate i!c holes etc. 
cornete as required - 

- --.- 	-•-,-,, 



i 

21 

APPLNDTX - II 

si I1,1h11 SAVINGS N COS F HAD '1 liE hUGh MAS 1WORAJ__ 

/ TXI-JARJAILBEEN 1\ r\pj)JI) AT RATES OF PUNJABI BAGH WORK 

j1tcm 	Hig1ast W'Ol K at Tihar 	Raics Ii ow 	- 	RcniarS 

No, 	1eai iption 	m 	Ai eemnt 	Au eomnt No u  

	

No 24/CE/P WI) ED- 	1 9/EE(E)PWD ED 
VIWDA'97-98) 	1XI98-99oi Punjabi 

_________ 

'v 	 Qty[iatc 	Aiiiouut 	Rate 

- 	1 1&3ppIY 	and 
ta1lation 	 '9 

j 	1t 

. it fou tda lion) of 
niat of 

m height 
'i;! area 

3 	Iliting. 
At 1.1ta1tntioii Q. 

•pci. 	dciailcd 
'specifleallons 	 : 

H and 
• 	comprising 

• broadly of the 
f0110ww. 

i)Galvanised 
steal 	mast 

i1•cU mr 	/ 
• 	polygonal 	in 

SectiOn 	With 
• 

	

	btio 1)iLltC and 
made U of 

(leachnble hot 
dipped 
Ltttttt 

I 	sectiOns 	for 

• • • cuse 	of 	I 
po .1_. 



")4Shding 
(1 11 

çj nag 
, cpabl 	of 

nO.V1hg 	. 
t' arid dO\\ Ii  the 

• iiit complete 
self 

a1ining 
• median ism, F 

guides 	and 
of 

receiving 	9 4 698000/- 27,92,000!- 147500/- l  17,90,000/- Dif[eience of 
No.s. sets Rs,10.02.000/- 
1iiuiuuvie 	•:is : in (fnaI 

tender. 
1 Jccticll'' 

• iaising 	and 
1o\\'riflg 	gear 
for 	laiitcrmi 
Ca rn 	ge. 

 Set 	of 
110istuii 	ropes 
•nIa(lC 	of 

• stainless 	steel 
wiieS. 

 Attachment to 
k .fCCCiVC(l 

1' !saIcty 
:1 iritaintenncc 

_± 
vi): l)rtiti 	1r 

, .:1 wihdi!1g at  
•wire ropes. 

1ii) Dvuble' irum 
viich 	vithout • 	• 

\ ___*.__1..___-_.- .powCr unit. ---------.- .• -.---- ---,-.-.--- 

2' 

k 

III 

Idv 
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M41tic.orc 
copper:  

powei 
tL1thtcnb1e 

in 
1: .1nntein 

cau !dge  foi 
himinries 

ix) T'jimtioii 
..boX' 	for 
•inQbhini 
maln$  
complete with 
32_aniplPN 

çj):. and 
- 	 - 

1111 
1itrctor, 

x).j Gtviscd, 
11o1dIiig down.1 
fotindation 
bolt 	with 
mits, 	tilici 
vnhers ruid 

stainless steel 
cai:ihhig 
terminal with 
iiut- 	(Q. 

• LL.crs 

I 	i) i Pulky. 
:3fflhlV and 

'di) I Picviding 

I I ca vy 	duty 	1 	51500/- 
electric power Set 
(1jVC, 

• 	 riflQ 

I io\vcl:ing 
l;inlcin 
cccFiage \Vith 

The 
.s pcc ifica! oil 

Of th 
tool diffeis 
sIiIitI: 	iii the 
t\V() \\'CIik. 

51,500'- 	29080/- 129080/- 



: 

-- 

2'1Dsignin. 4 50,000/- 2.O0,oOO/- 46700/- 16800/ No 
affl i n. 	ii nd Jobs sign i11cii ni 

inaIing 	of - difference in 
sul b1c. 	RCC cost. 
foundation 	for 

bob'e 	high S  

masts  
inc!udinç : Il 

• cxcavatjon, 
diSpOJU1 	of 
surplUS 	earth 1 
and curing etc, 
as required. 
Note:- I 
(I3carincz 
ci.pacrv oL. :;od . 

111% 	lu I 

7250/- 261000/- 3. Sipp1yiiig 36 137501- 'I)5000/- Diffcrcncc of 
hih. 	mast Nos, 1Zs.2,3'l .0001.- 

1i1it in Ihe 
luniinarics S  original 

1etei'. 
assymclnic 
boqn 	.; 

? :. . 

uitablefor2x 
Af!' w 	high  

. presurc 
: 

so,diiin , vapour 
t 

1
ill  

S 

0 .  
Ili 	indivi.!tma1 

L •blJt. 	ignitoi,  
capacitor, 
lanip4 	hokier 

ft't1 :  
etc. 	,.. 	but S 	•S 
\vrthotft-- lamp. 

4 	• 

:1 
and 
mmisttt!aiion 	ol 
itte 	. 	S'LUIlC. 
tcsiii1 	alld ____ ______ •.____ _______ _______ ___________ 

A1td' 

3 



I t o 

i 	{d ' onj the: lantern 

L 
indkii\ 

1i' .öonhection e(•e. 
isreqd  

1 Su.3p1.ing and 72 1000'- 72,000/- 750/- 000/- Diffeiciice of 
1iin4of 1400 Nos I  R5 16,000/- 

I:\ !ffl)\7 hiinp 
: in te 

fdr1üiiinarics I 01 	a1 

fltj.:C1fl 	I'lo.3 tcn9?(r 
(L 	Nu. 	fir 

,. 

5 Providing 40 Included -- Already, h 
= 	. multi 	core in in item included 

copper. llcxiblc of 

:.. power 	cable power . 
fo 	use when 'tool / 
raising 	and 

g 	th lowerui 	e 
lantern 
carriage 

I r.oinplctr 	with 
ocesn r'' 	and - 

coupler 	aS 

Already  Providing 	and 8 31 00/- 24800/- Difference ol' 

fixing 	twin Nos, included Rs.2:1 800/- 

(lOnle 	IICOII in the 

cold 	cathode Original 

• iV1a(iOt) . tender. 

ObStrUctiOn 
Light 	titling on 
the 	(op 	of the 

- high 	mast 
• tO\vCt' 
' coiiiple(c 	with 

• ucce:;ori c; 	a 

'800/- I\1cihiwb1c  Pryvidincz 	and 4 200/- Alrcad\ 

lixing 	of Nos. included amount. 

lightning I 
eoiductor 

4 Lt1?111111de0fJ -- 

r 

----==- 
'1 	

. 	 ..., 

I L' 	
.. 	 ,. 	

.4dvc:. 	
I 	

i...- -. 

	•,/JJ 	
: 



• 	 ___ 

I 
wr. 	ii i.. 	 • 	 IL - 

no 
ImIVI 

( 	single prong Lit 

85 	I'• 	 I 	• 	• 	I I ? 'Ii 1Ui1dj')i]]fl1 I 	I 	• 	I 	••• 1• 
j 	hickt 	-J 	base J 	J 	I 	I plate 	hokS, 

I  

3 CtC: 	complete 	• 	I  
I Ijtf6j' 	 3636100/- 23 20880/- • 
oriwiwl 	• _ 

• 	 :• 	
'••* 	 I  
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CONFII)EN' CiA L 
No. I 5/6/812000.VS, I 

GOVERNvIEN'f (.)F INDIA 
DiRECTORATE CIENERAJ OF WORKS 

(\/I(JlJ&NCF UNIT) 
CENTRAL PU]3U0 WORKS DEPARThNT 

I 	NIIUVIAN BUA WAN, NEW 1)JLLH14iOCi1. 

• 	the 	ct, 200] 

N4E 

Shi U.S. Sandhu, EE (E) while working as S\V (IL) PW1 1C41, New Delhi during the 
period 4. 12.97 to 3.7.99 appears to have coinnijtled the following lapses in respect of the \VO1k of 
"C/o' New Jail No5 (Phase I) in the larm land at Tihar, New Delhi (SF1: Providing installing, 
testing and commissioning of High nuist light)". 

Shri H.S. Sandhu Jailed to bring to the notice of SE (E), P\V1) BC-Il that the iat -
•(1UOted by the lowest thin fr the above Inctit ioned work were about 100% above the 
provision of the corresponding item in the AA&ES and prior approval lioni the 
competent administrative aufhwit was rcquned in tcrnl3 of Para 20.1.1 7.5 of CPWI) 
Manual Vol. 11, thereby pcnniUiug expenditure muueh beyond the "Illocatud fitnds. 

Sbii 1-1.5. Saudhu, fiilcd to briiw, to the notice of SE (B). I'WD TiC-lI in relation to the 
acceptance of the above work, dhal. one of the two competing thins was the pnic pal 
supplier 1 inanuthetuier and thc other was its authorized contractor thcreis no 
eompe I lion Could iii wtl lv be ensured. 

Shii U.S. SancJhu failed to verily and coneel the justification of rates submilted by da 
EE (F), PWD ED-VIU iUj the l'oe vorl. leading to the work being awarded to NI s 
Vauns Associales at rates much higher than the prevailing market rates thus ea'asm.g 
substantial loss to the government exchcqui. 

Sh,i U.S. Saudhu, S\V (IL) is hcreb' called pon to explain the reasons tuir he ;tbove 
lapses committed by hitn His cxplanatom houki rcah this ol lice within 10 days ol the vxcfipt 
of this memorandum failing which it will be presumed that he has no explanation (0 ulft.r and 
thrther actton shall be taken in the nattem as dcned Iii without rmkitig ftjrthci correspot;dvnec 
with him. - 

\ —(A.K. 

	

• 	 .SU1'ERINI'ENDING ENGlN11R 
511 H.S. Sandhu, 
EE(E) 

Tb rough 

Sb. LB. Fadii, 
SE (E) PWI1) EC41 (DA) 
MSO Building, iTO, 
New ])elhi. 

•4dva 

/ 
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PLAYERS' BUILDING PRO31CT 
PUBLIC WORKS DEPARTMENT ZONE II 
I.G. Stadium Complex, New Delhi 

	

PH: 	3392192. 

• 	No. -8 
1 

(1)'/E)--- ( , E) /2B.P/PWD/2003.///8.-'? 	 .aced:  

To, 	 9 ,  c_ 
7TSti. A. K. Mu r ark a 

Siperinteding Engirier (Vi cji.itnco 	(E)' 
CP.W.D. Vigilance Unit 

- 	Nlrman Bhawan 
. 	New Delhi -. 110011. 

SUB: - C/o, Nev Jail No. 5 (Ph. I) in the farm land at 
Tihar, New Delhi. 

SH : Providing, Installing, Testing & Corrm.ssioning of 
High 1'4ast light. 

Ref . : Your offic Me randuiri vide No. 15/6/0/2000 	VSI 
dated 6.11.2001. 

Sir, 

I am •Ln i:eceIp: o.f Lhe above :irriorandum tssued by 
your o.f ice on 6. 11. 2001 and received by inc on 
1 6/11/2001 and to ivako 1:he Loilowi. q :'urn:L.I.onn. 

I omphaica±ly dnv 	.LI cha rs con t:ained tn Lhe 
Memorandum. It :L 	:o i nL tina Le Lha L ui dersi.jned had 
JO.Llid CWD EiecLri cii. Ci t:cle II. on 5.] 2.97 and Lhi.; 
case- had already made loL ol: 	Jojresa prioj: Lo ny 
jo:Ln:LrIg. The A/A & E/, approval of HIT, accord, of 
Technical SancL- iou and :i.nvi bacic;n/ app iova]. of L>Q 
Application had already been d•aait: aL Circie/zonal 
Level. However the parawi.se replics are furn.Lshed as 
under. 

I. It i' qathered f Oiii Lh 	JLifl Of 1:'WD ED-V:t 11 that 
he P.E. for R:. ',72, :,8oc,'— vj CIS t;crt to 1.C. 

- 	I?r.tson/Dy SecrLn i y (I lotte) 	oiteL.Ltt: du rinq 198 G-- 
87 for the conL L uct: omi ol Now Jail. !-Ii:. 5 - 
The Chief E:rmg i lc:r, 	'HI) ?,uio -- 1]:, 	Sh.  

a remind-r to Iji. 	i-i .1 Ai:lt(v1 I: Les/ DopuLy 
Secretary (f-lam'') du ri q 1 98 U fo : ca :i.y accord of 



I 

	

- 	 -- 	 - 

the 	Administrative 	Approva 1 	ond 	expend i 1ur 
sarici:,ton, 	since the :iii.ittei: wi 	.1. ;'ady d1 Lycid * 

The 1A/A & E/S was received for Rs. 4,72,5,800/-
during 1990 & was isued by Deputy Secretary 
(Home Affairs) , New [)eJhil vide his letter No.F-
9/129-86/MH (G) dated 10.8.90. In tL P.E., tIiC 
provision Of Rs. 17,60,000 wa. kept, for '1 Nos. 
High Mast by E;.'.ecutiv Engineer () /WD ED VIII 
as per the market rates for high rna6 previ1.irtcj 
during 8788. The job of High Mast ias covered 
under S.H. 5 :- Bulk E1et.rical' Servi i/c St. 

_L_L1tght fbr Rs. 36.55 Lacs, The draft N:ET .was 
submitted by EE(E), Sh 3. Khan PwDJ:E VIII to. -
Circle Office during January 1996 based on 
quotatiorf received from MIs. Philipâ India. for 
Rs. 22025,5001--; although M/s. Bajaj Electrical 
Ltd. had offered the rates Rs. 32,58,700/: for 4 	 'C 
Nos. HJ.gh  Mast at that ti:me. As per the practice 
in the Depârtrneht, since 'lowest ratCs are to be 
followed for the prepration of NIT, rates of 
MIs, 	Philips 	India was 	taken 	and 	DeLai.Lod 
Es Limat:e 	was 	acco rdd 	'leo) 11 d.ca.1. 	S aiict: i.ot 	by 
Circle 	for 	R::; . 	22, 92, 273/- 	vide 	Technical 
Sanction 	issued 	vide 	No. 	23(327) /9W)) 	EC 
II/GOD/286 for Rs. 22, 92, 293/-. The time delay of? 
6 years between issue of i\/J\ & E/3 during 1990 & 

•  approvai of NIT during 1996 is perhaps due to 
delay in Civil Work as wo:k for Jail No. 5 
started around in 1996 as intimated by EE (E) PWD 
ED VIII. The cost indices are issued by Civil 
Wing of the Department from time to time to watch 
the escalation in cost: The difference of Rs. 
5.50 lacs ezist d u e to this time period 
difference. If we look at the All India Consumer 
Price Index, it was 157 during June 1987 & during 
January • 190 it was 384 (Copy of indices 
enclosed) . Therefore the item which cost Ra. 
17.60 lacs during 1907 shall cost: around Rs 
43.00 lacs dnriiiij Janunry 98 ( it the time of: 
Award) as per the esca.Lati•on o'? the J\1. 1 1 tidla 
Consumer' Price iiie: . As pci; 09W)) Manual ?.cvtsed 

& 	E/J 	ii 	re.jui. red 	on ty when 	e.pend 1,1: Ii re 

	

exceeds • P. 1",. 	by 	I 0%, 	F)I1 t 	S .L nCO 	the 	OVO mu. 
increase was not i'ot:e than 10 %. as such the 
Revi.ed A/A & E/S was not submitted.: The amount 

• 

	

	of Rs. 17.60 1•ac, whtch increased to Rs. 22.92 
Lac is only 3. 60% of the oLa]. PE as such does 

• I 	 AttiSt$6 



not need any revision. It is also bought t: 
no1ice tiat the o} off, 1 No.' . lLgh M3sL WJ 

carried out Lliuough a aeporai:eaLimate utealI I: 
only for High Mast and was a small, component: off 
the total P. E . comp.:isiiiq off Civil, a n d ELocLi: i.ct- 

 
'---------- 

job for Jail. No. 	. 	Ttiureforii there .Ls no 
violation of the Pat-a 20.:1.17.5 1Jf CPWD MatuL 
Volume-Il & no excess 	 Ithus incux:i:ed. 
The expenditure of Rs. 35.50 Lacs' tncurred for /1 
Nos. high Mast was well within the ovarail P.E. 
provisions & cannot be accepted s expenditure 
incurred much in excess—of A/A & E/S amount The 
A/A & E/S for 2 Nos. additionaJ:, High Mast for 
JailNo. 6 A was issued at the cbt of P.s. 23.42 
Laos i/c Dep. Charges by Dy. Scretary (Home) 
vide his letter No. D.15/136/PWD/97/3676 	86 
dated 25.2.98, The Jail Authorities, were very 
well in the knowledge of the rates of each High 
Mast, since they conveyed the santion for the 2 
Nos. Additional High Mast at h.tghr rate in 
comparison to rates in the P.E. for High Mast. 

2. The 	P. Q. 	app.Lic't I; ions 	wero 	invi Led 	by 	the 
Executive Engineer 	(E) /PD Er' VIII sometimes 
diring January- Eehruary 97 and sent to the 
Superintenc i.nq Eng iner ( E) and later on ieceived 
in Chief Engineer/1?wD Zone-I]: office during 
Eebruary 97. Initially CE conveyed approval for 3 
Non. firms for isauc of Lender papers on PQ 
Criteria on 20.2.97. 

(i) 	N/s. I3ajaj Electrical Ltd., New 
Delhi. 

Varuns Associates, DeJ.hi. 
(iii) 	M/:. G'nejcc Ltd. , New Delhi. 

atcr, on Chief Engineer during 8/97 approved 3 
more firma for is;ue of tender paper since Lhee 
3 firis were the Leading firms dealing with High--
Mast. The Chief Engineer has approved the name as 
per the recc)rmn(1nd,t Lou oF the fuper1ntenrH fl(J 
Engineer 	E) / PWD EC-:[ J. . The names of the added 
firms were N/s. Philips Indio, N/s. Crompton 
(4reaves & N/s . 	1};t Eloc t: dcai . When Under.s iq nrd 
jo.Lited the C.i. rci 	ff If.tce, the Technical bids of 
the 3 firma (i) li/a. Bajaj Eiect,dcal (ii) N/s. 
Philips India (iii) N/s. Varuns 1\socj&L which 
was sent by EE. (E), ED VIII on 7.1.0.97 to Circle 

- 

dvo 



(I.  

• 	

f... , 	Office had already hen scrutinized by JA5W 	/ 

Draightmfl etc. It 	ay please be noted that 

/ 	
during scrutiny of Technical Bid few queries were 

raised 	to M/s. 	P hil ips 	India, 	
m/s. 	Bajaj 

ElectriCal& M/s. Varuns /\ssoci:ateS. 	 . Varuns 

Associates and M/s. l3ajaj Electrical repii.d to 

- the queries. 	 H 
Th rminders were sent to N1/. PhiiiL India vide 

- - - 	ieLtr No. 23(327) /PJD ECII/GOD/627 c4d 2310. 97, 

- 1012 dated 3/12/97 and 1087 dated of even 
file to furnih the replies to the quEjieS but they 

neverrePbnded. Since M/s. 1?hili-ps Iia Ltd. had 
'not shown any interest with the Depart. ent, as such 

it appears they were not intereed in the 
• execution of job. The Executive Engineer (E), PWD 
ED VIII has also recorded on note shet in Circle 

• Office that EE, Air port Authority has reported 
that Philips make high mast are a defective one and 
are not found to be linear a;d struturaliy sound 
and stab1 because of 6 sections as against 3 
sectionS supplied by M/s. L3ajaj Electrical. The 

• adverse impact of wind velocity of 50 MI sec. at a 
height of 10 mt is more on Philips and they have 
failed at certain locations. The Air Port Authority 

EE also intimated that hardly any Mast o: Philips 
.111 ,1 ke has been rect:ec:l in Delhi . The No. of fitt:i.n:3 
that can, he tuountuci on lanturri carriage for 1?hiiLipci 
is only 5-8 Nos. where as for Bajaj it can be 24 
Has. i/c 2 Nos. aviation lights. The Philips make 
High Mast were manufactured in India, whereas M/s. 
Bajaj make High Mast: were imported from U.K. having 
Tech. Collaboration with C .0. lighting U.K. :3ecause 
of failures reports from field M/s. Ph:Llips India 
h3s discontinued the production at Calcutta of such 
Mast and has started importilig from Malaysi.P under 
the namLS LYSAT. On one idc M/s. Philips India was 
not responding -to- the- quer-les --and- -on--other side 
failures reports w e r e received, then how the 
Department could have technically cleared their 

hid. 	he rope lantern carri;ge system used by 
Philips was not: very ntabi e a:- the .ci:riagC tilts 
on one side. The procedure as per • t'anual only has 
hoen Follwed by 0 vision as well. as Ci. .rclo. The 
Minutes at 14eLns wi Lbi 1.0. 	(ITri.sen) cii 20.1.90 

(copy enclosed) shows Lha I. evory Uhinq was in the 
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	 I . 	•: ....... 

kno.Ledge of 1. C; and urgency was felt by Jail 
Authority to execute Lho job w/o further do.1ay 
•bcuo of S'ci.it'.L t:y r 

3. The allegation ti - at undersigned fiuiJ.0 to correct 
the, A/R and justification is totally incorrect, 

-- 	ince if. we look at the completj..QiI,I I certificate 
submitted 	by 	MIs. 	Bajaj 	ilciictri.al/ 	thei± - 

1  authorized• dealers a.I oncjwith Lhe.Lr PQ ppiica Lion, 
it will reveal that their rates for 1  3TJ mtr High - 
Mast at-• other places are almost saeà offered in- 

• this tender. The details are as under::- 
• 	

•4 

	

- • 	- 	 1') 	The job carried out in H&ridiar during 
• 	12/97 is for Rs. 8.98lcs (Details 

available in records in PQ case) 
ii) The job of providing 6x30m High Mast 

'-i 	 at Road Over 	ge 22 by WIJ ED II by - • •• 

	

	
M/s Shaka Electrical throuh W.O. No. 	 • - 
70(6)/PWD ED II/DA/522 dated 9.12.91 

-: is R. 6.5 lac/ each Mast. 
.uL1) The job carr.tecl out at: Mahara,'jtra by 

M/. I3aj aj is also done at the same 
rates. 

iv) The 	tjob 	awarded 	to 	M/s 	Bajaj 
• Eioct rlcd.i Ltd . or 1?rbvidi rig Hi_gb 

Mast at Punjabi I3agh Flyover also cost 
around Rs. 6.00 Lacs/ each Mast if we 

•  instEi1ed 18 Nos. fittinas on the Mast 
as we did at Tihar Jail (details of 
work done at Punjahi Bagh Flyover is 

• 	 attached) 

The Detailed A/R submitted by the Executive 
Engineer (E)/ED VIII for Rs, 7,11,656 is atbahed 
and fully ju:tiies the rates offered by M/s. 
Varuns Associates at that time. Suitable 
negotiation for items like High Mast, HPSV lamp 400 
W, Aviation liqhr and Earth finial has been 
conducted on 20.1.98 where it was elt necessary to 
redude the rates. The heavy(IuLy power L'o3. 
Type) was also supplied to i:aise/iower the lsnt:eri; 

• with remote sw.i. tch, The heavy-duty pwer tool had 
to be provided as aqainst norma.L on due to 2 '1.ter: 

-carriage used for installation of 18 Nos. fitting 
at Tihar Jail. The detailed spacifiction of High 
Mat is also enclosed, which was found technically 

Att 



iuch superiou Lo M/:.. Ihiiip IricJi.. IL may also be 
seen that the coriit rucl:ion o flyovers En Delhi L 
ri 	'1+ 	•1 	-- - 	 1 

QIIJy 	I1LI 	flOW 	(DTi.1.y, 	LhO 	iiJJ.J)) 
Mst 	iC us'1 in 	1U&JO C.n LILy and. Oar] i,rr. lJi 
quantity used and i:quired Ior 1ijh :;r (kasL was very • 	less. With more qi.-owLnq demand and tnc:te firm added • 	like M/s * Keselec shredder etc_ the ost hs come 

3down Initially. Th 	item was avaiahle .Like a 
monopoly ±tem as it was-an item of import only.  

•' 1nälysis' of rates never follows aüiiform trendT 	
__________ 

• 	
cost reduces with more production 4d Indigenous 
components/production The mobile 1nes used to 
cost Rs.. 30-35,000 is easily avai]Jable for Rs. 

H 	• 7000-10,000/-. 	
. 

Thereforview of the above exj: anaion 1 hereby 
submit that the rates approved forHM/s. Varujis 

• 	ssociates for Bajaj Make High Mast ace not at all 
• 	higher. rates prevailiiiy at the time ,  of award and 
Ttherefore no loss has been incurred to the 

cIepartment. - --pT 

Endi - As Stated above: 

EXEUCTIVE EN(31 EER (E) 
PIJYERS' BUILOIG PflOflCT 

I.G. STJDIUM COMPL1X 
NEV' DELHI-- 110002. 

ft 

- 	 Attested 

• 	 4dwca 
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CONFII)E1'ETli\J 
No. I 5/3/1 /2002-VS.1 

(JO\'ERNMENT OF IN1)EA. 
DIRFC I ORA ii I NERi\L OF V'RKS 

CENTRAL Pt JRJ JC WORKS )F Pí\RTrvTEN'I' 
I LANCE I IN IT) 

NIRM AN 13 [JAW i\N, NEW 1) FL 111- 1 o o i i 

• 	 [atcd the \ May. 2002. 

MEMORANDUM 

I 	 EpJanation of Sb. H.S. Sandhu, EJ.(r1;) was called vide this office 
Memoranduiji No.1 5!61812000-VS.1 dated 6.11 .2001 Ibr certain lapses appears 
to ha'c been comitted by him w1'ik wothuig as SW (E) PWI) EC4I New 

• 	. 	. 	. 

 

'Delhi 	the period 4.12.93 to 3.7.99 in respect of the work of "C/o New 
Jail No.5(Phase I) in the farm land at Tihar, new delhi (SI-I: Providing. 
ihsta.Iling, testing and commissioning of I tigh mast light)", In continuation to 

'1above Sb. H.S. Sandlinis hereby asked In explain tollowing additional 
1pses which he appears to have coinitted in the above staled work. 

Four firms, namely, (i) MIs Philips India. (ii) M/s Cronipton Creaves. 
(iii) MIs Ocnelce, (iv) M/s Dujaj I1lectrical worc approved by CE PWD 2,onc-I1. 
as per, his notings dated 1.8.97 on CE's file No.1/8/97-A&V/Z-IJ. Though the , 

	

formal approval for issue of tenders to these four firms was yet to be 	• I 
communicated by CE. PWD Zoncii. 6 linus. namely, (i) M/s Philips india, (ii) 
M/s Cromplon Greaves, (Iii) M.. s Genelec., (iv) M/s 13a.jaj Electrical (v) M/s 
Varun Associates (vi) M : Shaka Electrical India. were inviled Ibr purchase ol 

.5 	tenders 	by 	EE(E), 	PWI) 	ED-Vill 	vide 	his 	office 	letter • 	No. 54(87 l)/PWDFDV[! I T)iV268. (laled 6,8.97. 

Technical bids ol' 3 ofihese turns, namely, (i) M/s Varuu Associates (ii) 
M/s 13:ija.j Electrical (iii) M/s Pl;ihps India were seal by EF (F). PWI) El )-VI1I 
to the ol.Iice of SE (F). I 'WI) EC..I fr app; ova!, Sb. H.S. Sandhu failed to 
examine the wrill:cn app; oval and tn'nial eumunica1o1 of CE. PWT) Zoiieil 
regarding sale of tenders to the tirms tu• the above work leading to acceptance 
of technical b.jd of M/s Varnn Associates who was nor approved for issue of 
tenders by CE, PWD Zone-U. Ultimately the work was awarded to M/s Varun 
Associates. 

AVT 	

1% 

Lfi 



<--- 

3. 	Sh. I-E.S. Saiidhu. [J( E) is hereby called i;puii to explain the 15easoirs br 
theafbresaid lapses comiUcd by hini. His explanatiou should reach this office 
within 7 days from the date ol receipt of this memorandum filling which it shall 
be presuiiied that he has votfiiiig to say in the mailer ad tijilhier action shall he 
taken as deemed fit, without making any t\ir[her corresp . idcnce with him. 

K MURA RK 
* 	 . . 	 SUPEi1l'I'1EN1)JNG ENGINEER (VIG) E 
• 	 H 

$h.'H.S. Sandhu, 	
1 EE(E 

THROUGHS :::, 
•:_ 

• . 	sifri J.B. Fadia, 
: SE XE), PWD EC-Il,. (GoD), 

New Delhi: 	. 

.1 	 . 	 *•.•• 
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PLAYERS' BUILDING PROJECT 
PUBLIC WORKS DEPARTMENT ZONE - II 

U 
	

I.G. Stadium Complex, New Delhi 

	

PH: - 3392192. 	i 

N, 8(1)/EE(E)/PBP/PWD/200//q 

To, 
	 Dated: 

Sh. A.K.Nurarka 
Superintending Engineer (Vi.', i lance) d(E) 

• 	 :' 	C.P.W.D. ,  Vigilance Unit 	 Ii 
Nirinan Bhawan 
New Delhi - 110011. 

SUB: C/o New Jail No. 5 (Ph. I) in t1ie farm land at 
Thar, New Delhi. 

SH : Providing, Installing, Testing & Commissioning of 
L High Mast light. 

'Your •offje memoraz-iduin issued vide No. 15/3/1/2002.-VSI 
itéd 29/5/2002. 

• 	 • l 

, Pleases refer to the above mentioned subject and 
• 	 t 	'reerence. 4 Although the detailed reply has been furnished by 

- 'the.ndersigndvide T.O. letter No. 8(1) ./EE(E) /PBP IPWD / 
2OOi.J/1187 datéd24/12/2001, however as desired the following 
clárffication tisfurnished as under. 

i. 	The period of my woi -king as SW (E) in PWD EC-Il has 
been written wrong. It is from 5/12/97 to 2/7/99. 
Undersigned was relieved from DCEC II, CPWD on 3/12/97 
and 4/12/97 being a Gazetted holiday in Govt. of 
Delhi. I joined in PWD EC-Il on 5/12/97 and not on th 
date mentioned in your letter. 

2: 	I have repeatedly told that the above case was already 
half dealt at Circle! Zonal level when I joined at 
that place. It is riot: understood ow the Executive 
Engineer can change the decision of the Superintending 

• ,.. Engineer (E) or Chief Enginee, whiich was taken 10 
months earlier to the joining the skif. It is out of 
place to mentioned that: Sh. f.M. Sinh not only worked 
as Chief Engineer, PWJ) Zone-Il, but a1so occupied the 
chair of Engi.imer - in- Chief, PWD for nearly one 
year. Executive Engineer (E), PWDEDVIII might have 

• 	 CL 



/ 

issued the terider 	o the approved firmS on getLiii 
approval 	from the office of Chief Engineer! 
Superintending Engineer (E). It IS : however noticed 
that because of rush of work in PWDhe approval is 

lie 

	

,• sometimes communicated through the Photocopy of the 
note sheet. of the file maintained : at Zorial/Circ3.e 
love 1 	U 	I he 	ol Ii C C' 	C) I 	Ch I ( I 	I fllIC() r 	IliUi 	i L 

• 	 communicatd the approval properly, whpre Fx'ciUjive 
Engineer (E) / SW(E) are at fault an1d.i approvaJ tkes 
some time and t:hus the process of photocopying the 
note sheets is followed sometimes in PWI 

3. 	The Inspector General (Prison), Tihar Jail vide 
minutes of meeting issued on 28/1/98 also expressed 
the urgency to carry out the job of High Mast in Ti•har 
Jail without further delay 	and upto March 98 on 

• 4áccount of'security reasons of Jail. The CE PWD Zone 
• 	)Iihad initi11y approved the name of three firms4Lc- 

M/s 	Varun Associates On recommendation of Lhe 
r 	' Superintending Engineer (E) the name of three more 

firms weth aproved who were leading in the field of 
High Mast lighting 	it j s also out of placeto mention 
that the work load of PWD Divisions! Circle in nearly 

Wtwo times the work load of CPWD Division/Circle and it 

f .'is also seen that the representation of Electrical 
,. Engineers is nearly Nil at the Zonal Level and 
therefore' 'th'e approvals are not communicated properly. 

.TTJ7[1ease 'note ',that the name of H/s. Varun Associates hs 
been ve"ry much approved by the office of Ch:Lif 
Engineer ab-initio , as can be seen from the file of 

'the Chief Engineer office which fles in your office 

I' hope 
Memo. 

I' 

this explanation will suffice your observations of 

(H. S .U) 
EXEUCTIVE ENGINEER (E) 

PLAYERS' ?EkJILDING  PROJECT 
I.G.STADIUM COMPLEX 

NEWjIDELIII 	110002. 

L.Ii!kL 'ii 
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Govt. of India 
Central PubUc Works Dept. 

No 5(1)/GEDJJConf/2003/ (3.cIs 	Dt £/xi  ( cZ 	Conf 

To 

....... 

• 	 . 	 £ 

• . I'H . . 	ShLalitha Das 

- 	- Ttliider Secretary to the Govt Of India 
I Min Of Urban Dev and P9verty Alleviation 

Room N6'0-337 
Nirman Bhwan New Delh1 10011 

Subject -Issue of Charge Sheet to Sh H S Sandhu ,Ex 
Engineer(E) CPWD under Rule 14. 

•'Plase refer to yqur office Memo: issued Vide no, C-i 301 5/4/2002/AVIII dt 
..30.8.03 to undersigned which was recd by me on 28.09.03. 

• 	Kindly grant me extension upto 31.10.2003 for submission of reply since I 
have to see/consult the OI0.SE(Elec) PWDEC-U and 0/0 C.E. PWD Zone 
—Il .Please note that this much rnin.time is needed because Guwahati is 
2500 Km is away from Delhi. 

Executi'tieer(E) 
Guwahati Central Electrical Djv,l 
CPVVI) F3arin imiiniaidan GI-IY 21 

Copyto: 	. 
1. ; . TheChief Engineer(Vg,), OPWD Vigilance Unit. • Room No.A  Nirman 

• . Bhawan. New Delhi 110011 for favour of information please. 

Executi'iiieer(E) 
6/(_ 



b. 
• - 

THE CENTRAL ADMINISTRATIVE TRIBUNAL - 

GUWAHATI BENCH, GUWAHATI 

In the matter of 

O.A. NO.253 of 2003 

SHRI HARVINDER SINGH SANDHU 

Applicant 

Vs 

Union of India and others 

Respondents 

WRITTEN STATEMENT FOR AND ON BEHALF 
OF RESPONDENTS 123 & 4 

I, 	jwsJ 	-Q.,working as Superintending Engineer (Electrical), 

Guwahati Central Electrical Circle, CPWD, Guwahati under the Office of 

Director General of Works, CPWD, of the Ministry of Urban Development 

& Poverty PIIeviation, New Delhi do hereby solemonly affirm and state 

under:- 

1. 	That Iam the Superintending Engineer (Electrical) Guwahati Central 

Electrical Circle, CPWD, Guwahati under the office of the Director 

General of Works, CPWD of the Ministry of Urban Development & 

Poverty Alleviation, New Delhi and has been authorised to file the 

counter reply on behalf of Respondents and that the deponent is also 

fully acquainted with the facts of the case.l have gone through the 

application and have understood the contents thereof. The Statement 

and contention made in the application which are not specificalIy 

admitted, are deemed to have been denied. 

• Contd... P/2... 
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2. 	That the deponent begs to state that in order to have proper 

appreciation of the facts of the case, the Respondents beg to submit 

the following Preliminary objections and brief facts of the case before 

giving the detailed parawise reply to the application. 

Preliminary Objections. 

(I) That the Applicant after receipt of the impugned charge 

memo , dated 30-08-2003 requested for extension of time to 

submit the statement of defence. He has not mentioned 
1' 

anything about legality or validity of the charge memo and has 

approached the Hon'ble Tribunal directly without exhausting 

the remedies available to him. He was, however, gnted time 

upto 31-10-2003 by the Ministry of Urban Development for 

submitting his statement of defense. 

3. That the deponent begs to place the Background of the Case as 

follows for perusal of the Hon'ble Tribunal :- 

That a reference was received from CBI on 10.10.2001 for 

investigation of a case regarding alleged malpractises in award of a 

contract for installing high mast lighting in Jail No.5 at Tihar by PWD 

Electrical Division(ED)-Vlll. It was alleged that the cost of work 

incurred by the PWD ED-VIll, was much higher than the comparable 

work carried out at Punjabi Bagh by PWD Electrical Division-tX. 

Vigilance Unit of CPWD investigated the matter and the role of 

officials involved in call of tenders/approval of Pre-qualification 

Applications! Scrutiny of tenders and subsequent award was 

examined in detail. 

Contd ... P/3.... 
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The investigation report was submitted to the Ministry of Urban 

Development & Poverty Alleviation. After the receipt of the CVC 

advice a Major Penalty chargesheet was issued to the, applicant 

vide the impugned memo dated 30-08-2003. 
- :.yJfC 

EI 
	

That with regard to the statement made in paragraph 1 of the 

application the deponent begs to state that the contents of this 

para are wrong and denied in view of the submissions made in 

the background as stated above. The impugned Memorandum 

dated 30-08-2003 is a Presidential Order whereby a Major 

Penalty Charge sheet has been issued to the Applicant for 

certain lapses committed by the Applicant during the period 

5.12.97 to 2.7.99, when he was posted as Surveyor of Works 

(Electrical) in PWD, Electrical Circle-Il,, New Delhi. The impugned 

Memo has been issued in accordance with the instructions and 

rUles of the Government on the subject and is fully valid and 

proper and does not suffer from any infirmity justifying 

intervention of this Hon'ble Tribunal. 

5 
	

That with regard to the statement made in paragraph 4.1 of the 

application the deponent begs to state that the contents of this 

para except matter of record are wrong and denied. As alread' 

submitted in the Background of the case, the Major Penalty 

Charge sheet has been issued to the Applicant vide impugned 

Memo dated 30-08-2003 after receipt of the advice of the CVC in 

the matter. 

Contd ..... P14... 



Page-4 

The action of the Respondents in issuing the impugned Memo has 

nothing to do with the action being taken by the Respondents in 

pursuance of the order and judgement dated 13.2.2003,pàssed 

by the Principal Bench of this Hon'ble Tribunal in OA No.17/2002 

in which the Applicant has sought entirely different relief regarding 

his confirmation as Assistant Executive Engineer (AEE) 

(Electrical), and regular promotion to the next higher grades of 

Executive Engineer (EE) (Electrical) and Superintënding Engineer 

(SE) (Electrical). It is respectfully submitted that the Respondents 

have gone in appeal against the order of the Tribunal dated 

13.2.2003, by filing a Civil Writ Petition bearing CWP 

No.4398/2003 in the Hon'ble High Court of Delhi. A Miscellaneous 

Petition CMP No.7525/2003 has also been filed with the CWP for 

stay of operation of the said order. The Hon'ble High Court on 

2.12.2003 has directed the Respondents to implement the order of 

the Tribunal and has further listed the matter for hearing on 

17.2.2004. 

6. 	That with regard to the statement made in paragraph•4.2 of the 

application the deponent begs to state that the respondent have 

no comments to the statement made in paragraph 4.2 of the 

application. 

Contd.... P15.... 
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That with regard to the statement made in paragraph 4.3 of the 

application the deponent begs to state that the same are wrong 

and denied. In reply it is respectfully submitted 'that the Applicant 

was charge sheeted under Rule 14 of the CCS. (CC&A) Rules by 

Memo dated 27.7.1989. The vigilance case initiated against the 

Applicant pursuant to the Memo dated 27.7.89, concluded with the 

imposition on the Applicant, the penalty of reduction of pay by two 

stages from his pay in the existing time scale of pay, for a period 

of two years without cumulative effect. Vide Order No.C-

13015112187-AVI dated 4th May 1998. It is submitted that the 

Applicant was actually considered for confirmation in the entry 

grade of AEE(Electrical) and also for regular promotion to the next 

higher grade of EE(Electrical) along with his batch mates by the 

duly constituted DPCs held by the Respondents from time to time 

between 1989 and 1998 but under the extant instructions of the 

Government on the subject, recommendations of the DPC in 

respect of the Applicant were kept in sealed covers because of the 

afore stated vigilance case. Since on conclusion of the vigilance 

case the Applicant was not exonerated, the sealed covers 

containing the recommendations of the DPCs regarding his 

confirmation as AEE (Electrical) and regular promotion as 

EE(Electrical) were not opened as per the extant rules. 

Contd ..... P/6.... 
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After the vigilance case against the Applicant concluded in 

May,1998 the Applicant was considered for confirmation by the 

next DPC held on 26.6.2001. This DPC recommended him for 

confirmation w.e.f. 1.9.2000 after the expiry of currency of the 

period of penalty imposed on him. The necessary Notification in 

this regard was issued on 6.7.2001. The Applicant's, case for 

regular promotion to the grade of EE(Electrical) was last 

considered by the DPC held on 20.5.99, which then decided to 

consider his case for promotion after the penalty period of two 

years was over. In this connnection it is further submitted that the 

Applicant's name was only tentatively included as adhOc EE in the 

seniority lists of EE(E) dated 23.7.84I18.989 or 25.11.94. 

However, it was excluded from the seniority list dated 6.7.99 which 

was issued after the seniority list dated 25.11 .94 was quashed by 

the Tribunal Chennai Bench order dated 4.9.97 'in A.S.Anandram's 

case. Therefore, the contention of the Applicant that he has been 

declared as a regular EE(E) in the AEEs own quota with effect 

from 13.1.83/8.2.83 is wrong and hence denied 

8. 	That with regard to the statement made in paragraph 4.4 of the 

application the deponent begs to state that the OA No:17/2002 

filed by the Applicant before the Principal Bench, of this Hn'ble 

Tribunal and the final order/Judgement dated 13.2.2003, passed 

by the Hon'ble Tribunal in the said OA is a matter of record. 

Contd... P17... 
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That with regard to the statement made in paragraph 4.5 of the 

application the deponent begs to state that the contents of this 

para except matter of record are wrong and denied. In reply it is 

respectfully submitted that the Respondents have gone in appeal 

against the order of the Tribunal dated 13.2.2003, in OA No. 

17/2002 by filing a Civil Writ Petition bearing CWP NoA398I2003 

in the Hon'ble High Court of Delhi. A MiscellaneoUs Petition CMP 

No.7525/2003 has also 	been 	filed with the CWP for stay of 

operation of the said order. 

The Respondents have also filed another Civil Miscelieneous 

Pettition in the High Court of Delhi, for grant of stay on the 

operation of the Tribunal order dated 29.9.2003 inMA No.1398/03 

in OA No.17/2002. The matter came up before the Hon'ble High 

Court on 2.12.2003 when it directed the Respondents to 

implement the order of the Tribunal and further listed the matter 

for hearing on 17.2.2004. 

That with regard to the statement made in paragraph 4.6 of the 

application the deponent begs to state that the role of the officers 

involved in call of tenders/approval of Pre-qualification 

Applications/Scrutiny of tenders and subsequent award was 

examined in detail. The Applicant was working as Surveyor of 

Works (Electrical) in the office of Superintending Engineer, PWD 

Electrical Circle II where the applications for sale of tender and 

subsequently the tenders received were scrutinized. It has 'been 

charged that 

Contd......P/8.... 
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The Applicant failed in his primary responsibility of technical 

scrutiny of tenders. 

The Applicant was responsible for award of work to an 

agency who was not approved for sale of tenders. 

The Applicant was responsible for recommending rejection 

of the offer of M/S Philips, which was otherwise well placed 

in terms of specifications. 

The Applicant failed to verify and correct the justification 

prepared by EE(E), PWD ED-VIll leading to award of work 

at very high rates and causing a loss of more than Rs.13 

lacs to the Govt. Hence the averments of Applicant in this 

para are denied. 

11 	That with regard to the statement made in paragraph 4.7, 4.8 & 

4.9 of the application the deponent begs to state that the 

contents of these paras are matter of record and hence no 

comments. 

12 	That with regard to the statement made in paragraph 4.10 of 

the application the deponent begs to state that the contents of 

this para are wrong and hence Denied. The Applicant at his 

request was granted extension of time upto 31.10.2003 by the 

Ministry of Urban Development and Poverty Alleviation, the 

disciplinary authority. He has not submitted his reply by the 

extension of time and instead has filed the present OA . The 

OA is liable to be dismissed as premature. 

Contd .. . P19.... 
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13. 	That with regard to the statement made in paragraph 4.11 of the 

application the deponent begs to state that the contents of this 

para are wrong and denied. As already submitted in the 

Background of the case herein above, the matter was referred 

by CBI and investigated in detail by the Respondents 1-3. The 

chargesheet was issued only after the Respondents and the 

CVC were convinced of lapses on part of the Applicant. Though 

the allegations against the Applicant are to be inquired by the 

suitable authority, it may be mentioned here that accepted 

rates for the high mast for flyover at Punjabi Bagh were 

Rs.4,47,5001- as compared to rates of Rs.7,15,000/-

recommended by the Applicant. 

14. 	That with regard to the statement made in paragraph 4.12 of 

the application the deponent begs to state that the contents of 

this para are wrong and hence denied. In fact, the Applicant 

was responsible for processing of the technical bids of the work 

and he recommended rejection of otherwise technically sound 

offer of M/S Philips. He cannot, therefore, just throw the blame 

on others and go scot-free. It is further respectfully submitted 

that the Applicant is deliberately trying to confuse this Hon'ble 

Tribunal by linking the action of the Respondents in issuing the 

impugned memo dated 30.8.2003 to the judgement and order 

of the Principal Bench of this Hon'ble Tribunal dated 13.2.2003 

in OA No.17/2002. 

Contd .... P/10... 
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As already submitted the Respondents have gone in appeal 

against the order of the Tribunal dated 13.2.2003 by filing a 

Civil Writ Petition bearing CWP No.4398/2003 in the Hon'ble 

High Court of Delhi. A Miscellaneous Petition CMP 

No.7525/2003 has also been filed with the CWP for stay of 

operation of the said order. The Hon'ble High Court on 

2.12.2003 has directed the Respondents to implement the 

order of the Tribunal and has further listed the matter for 

hearing on 17.2.2004. Hence averments are denied. 

In view of the position explained in the 'Background of the 

Case' and submissions made• herein above, none of the 

grounds mentioned by the Applicant in paras 5.1. to 5.6, is 

maintainable under the law and the present OA being devoid of 

any merit is liable to be dismissed with costs in favour of the 

Respondents. 

The contents of this para 6 are wrong and denied. As already 

submitted at SI. No.12 in reply to para 4.10 above, the Applicant 

at his request, was granted extension of time upto 31.10.2003, 

by the disciplinary authority for submitting his reply to the 

charged Memo dated 30.8.2003. However instead of submitting 

his reply to the charged memo he has filed the present OA. The 

OA is thus liable to be dismissed as premature. 

The contents of this para 7 are denied for want of knowledge. 

Contd .... P/11 
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In view of the factual position submitted in the background of 

the case and reply ,  on merits furnished herein above, with legal 

submissions made therein, none of the reliefs sought for by the 

Applicant in para 8 and para 9 is legally admissible to him. The 

present OA being devoid of any merit is liable to be dismissed 

with costs. It is prayed accordingly. 

These paras 10, 11 & 12 need no reply being formal in nature. 

VERIFICATION 

I, 	 working as Superintending Engineer (Electrical), 

Guwahati Central Electrical Circle, CPWD, Guwahati under the office of 

Director General of Works, CPWD, under Ministry of Urban Development & 

Poverty Alleviation, Nirman Bhawan, New Delhi do hereby verify that the 

contents of the above counter reply are true and correct to my knowledge 

whih is derived from the office records and upon information contained 

therein and is believed to be true and correct. Nothing material has been 

concealed therefrom. 

Verified at Guwahati on this /44 day of February, 2004. 

ROOM 


